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भारतीय ररज़र्व बैंक 

संपदा वर्भाग 

चेनै्न  
 
 

(केर्ल ई-विवर्दा) 

विवर्दा दस्तारे्ज 

भाग- 1 

 

आरबीआई/चेन् िै/संपदा/37/21-22 /ईटी/46 

 

बैंक के के.के. िगर, पी.एच. रोड और एसएएफ-कोयंबेडु में स्थित 03 आर्ासीय 

कॉलोवियो ंमें हाउसकीवपंग सेर्ाएं प्रदाि करिे के वलए वर्सृ्तत र्ावषवक रखरखार् 

संवर्दा (सीएएमसी)  
 

प्रसु्तत करने की ननर्धाररत तधरीख : 19 अगस्त 2021 को अपराह्न 3.00 बजे से पूर्व 
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संपदा वर्भाग 
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(Website: www.rbi.org.in) 
 

अथ र्ीकरण 

भधरतीय ररज़र्ा बैंक, संपदध नर्भधग, चेन्‍नै ने इच्‍छुक पधनटाय  ंक  करधर के संबंर् में एक पृष्‍ठभूनम-परक 

जधनकधरी देने के निए इस दस्‍तधरे्ज क  तैयधर नकयध है। यद्यनप भधरतीय ररज़र्ा बैंक ने इसमें अंतनर्ाष्‍ट 

जधनकधरी क  तैयधर करने में समुनचत सधर्र्धनी बरती है, तथधनप, इस दस्‍तधरे्ज में अंतनर्ाष्‍ट यध इसके 

बधरे में दी गई नकसी जधनकधरी की संपूर्ातध यध सटीकतध के संबंर् में न त  भधरतीय ररज़र्ा बैंक और न 

ही उसके क ई प्रधनर्करर् यध एजेंसी यध संबंनर्त अनर्कधरी, कमाचधरी, एजेंट यध परधमर्ादधतध क ई र्धरंटी 

देते हैं अथर्ध अनभव्‍यक्‍त यध नर्र्नित रूप से क ई व्‍यपदेर्न करते हैं।    

इस सूचनध कध अनभप्रधय पररपूर्ा जधनकधरी देनध नही ंहै। इच्‍छुक पधनटाय  ंके निए ज़रूरी है नक रे् स्वयं 

पूछतधछ कर िें और उत्‍तरदधतधओ ंके निए अपेनित है नक रे् निखखत रूप में यह पुनि करें  नक उन्‍ह नें 

ऐसध नकयध है और रे् केर्ि भधरतीय ररज़र्ा बैंक द्वधरध नननर्दध प्रस्‍तुत करने हेतु दी गई जधनकधरी पर 

ननभार नही ंहैं। जधनकधरी इस आर्धर पर दी गई है नक यह भधरतीय ररज़र्ा बैंक यध इसके नकसी प्रधनर्करर् 

यध एजेंसी यध उनके संबंनर्त अनर्कधररय ,ं कमाचधररय ,ं एजेंट  ंयध परधमर्ादधतधओ ंके निए बधध्‍यकधरी नही ं

है।  

भधरतीय ररज़र्ा बैंक करधर के संबंर् में आगे बढ़ने यध करधर के कखिगरेर्न क  बदिने, इस दस्‍तधरे्ज 

में दर्धाई गई समय-सधरर्ी क  पररर्नतात करने यध िधगू प्रक्रम यध प्रनक्रयध में बदिधर् करने कध अनर्कधर 

सुरनित रखतध है। इस संबंर् में रुनच अनभव्‍यखि करने र्धिी नकसी भी पधटी पर आगे नर्चधर न करने 

कध अनर्कधर भी बैंक के पधस सुरनित है।  

रुनच अनभव्‍यक्‍त करने र्धिे व्‍यखि यध संस्‍थधओ ंक  नकसी भी प्रकधर की िधगत की प्रनतपूनता अदध नही ं

की जधएगी। भविष्य में जारी विविदा में कोई भी संशोधि / शुद्धिपत्र, यवद कोई हो, केिल आरबीआई 

िेबसाइट और एमएसटीसी िेबसाइट पर अवधसूवित वकया जाएगा और समािार पत्र में प्रकावशत िही ं

वकया जाएगा। 
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खंड एः  ई-विवर्दा की अिुसूची  

 

  

ई-नननर्दध सं. आरबीआई/चेन्‍नै/संपदध/37/21-22/ईटी/46 

कधया कध नर्र्रर्  बैंक के के.के. नगर, पी.एच. र ड और एसएएफ-क यंबेडु में खसथत 
03 आर्धसीय कॉि ननय  ंमें हधउसकीनपंग सेर्धएं प्रदधन करने के निए 
नर्सृ्तत र्धनर्षाक रखरखधर् संनर्दध (सीएएमसी) 

नननर्दध कध प्रकधर  ई-नननर्दध  
 (www.mstcecommerce.com/eprochome/rbi के मधध्यम से 

ऑनिधइन भधग1-तकनीकी-र्धनर्खिक ब िी और भधग-2 मूल्य 

ब िी)  

12 महीने के निए अनुमधननत िधगत  ₹99 िधख (रुपए ननन्यधनरे् िधख मधत्र)  

बयधनध जमध रधनर्    ₹1,98,000/- (रुपए एक िधख अठधनरे् हजधर मधत्र) 

कधयाननष्पधदकतध बैंक गधरंटी  संनर्दध मूल्य कध 5% (सफि एजेंसी द्वधरध बैंक गधरंटी के रूप में 

उपिब्ध करर्धई जधनी है)  
पररननर्धाररत हजधानध  संनर्दध मूल्य कध अनर्कतम  10%  

डधउनि ड करने के निए पधनटाय  ंक  उपिब्ध 

एनआईटी(नननर्दध आमंत्रर् सूचनध)  की 

नदनधंक 

21 जुिधई 2021 क  16.00 बजे से  

ब िी-पूर्ा बैठक 05 अगस्त 2021 क  11.00 बजे ऑफिधइन  ( सथधनः  भधरतीय 

ररज़र्ा बैंक, दूसरी मंनजि, संपदध नर्भधग,  रधजधजी सधलै्ल, फ टा 

गे्लनसस, चेनै्न 600 001 

और  

05 अगस्त 2021 क  11.00 बजे नससक  रे्बेक्स (ऑनिधइन) 

के मधध्यम से 

न टः  प्रनतभधनगय  ंक  सूनचत नकयध जधतध है नक उखल्लखखत मेि 

आई के मधध्यम से बैठक में भधग िेने की पुनि एक नदन पहिे 

करें  तधनक आर्श्यक व्यर्सथधएं की जध सकें ।  

ईएमडी प्रसु्तत करने की अंनतम नदनधंक  19 अगस्त 2021  क  14:00 बजे 

तकनीकी-र्धनर्खिक ब िी और मूल्य ब िी 

ऑनिधइन प्रसु्तत करने के निए ई-नननर्दध 

रु्रू करने की नदनधंक 

09 अगस्त 2021  क  16:00 बजे 

तकनीकी-र्धनर्खिक ब िी और मूल्य ब िी  

ऑनिधइन प्रसु्तत करने के निए ई-नननर्दध बंद 

करने की नदनधंक 

19 अगस्त 2021  क  15:00 बजे 

भधग-। ख िने की नदनधंक (तकनीकी-

र्धनर्खिक ब िी) 

19 अगस्त 2021  क  16:00 बजे 

भधग-।। ख िने की नदनधंक (मूल्य ब िी) यनद ब िीकतधाओ ंद्वधरध क ई नर्रे्र्ष  र्तें नही ंरखी गई हैं त  

नननर्दध कध भधग II (मूल्य ब िी) उसी नदन यध नफर बधद की 

तधरीख में ख िध जधएगध नजसके बधरे में ब िीकतधाओ ंक  सूनचत 

नकयध जधएगध। 

िेनदेन रु्ल्‍क  एमएसटीसी प टाि में सूनचत नकए अनुसधर िेन-देन रु्ल्क कध 

भुगतधन एमएसटीसी निनमटेड के पि में एमएसटीसी पेंमेंट 

गेटरे्/ एनईएफटी/ आरटीजीएस 

https://www.mstcecommerce.com/eprochome/rbi
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खंड बी : ई-खरीद के वलए महत्वपूणव अिुदेश 

ब िीकतधाओ ंसे अनुर र् नकयध जधतध है नक ऑनिधइन नननर्दध प्रसु्तत करने से पहिे इस नननर्दध की 

ननबंर्न और र्तों क  पढ़ िें। 

 

ई-नननर्दध की प्रनक्रयध : 

 

A) पंजीकरर् :एमएसटीसी ई- प्र कू्यरमेंट प टाि में नननर्दधकधर कध पंजीकरर् नकए जधने की प्रनक्रयध  

र्धनमि है ज  नक ननरु्ल्क है। पंजीकरर् के बधद ही,नननर्दधकधर अपनी ब िी इिेक्ट्र ॉननकिी प्रसु्तत कर 

सकते हैं। तकनीकी ब िी और सधथ ही र्धनर्खिक ब िी के प्रसु्तनतकरर् के निए इिक्ट्र  ननक ब िी 

िगधनध इंटरनेट पर ही नकयध जधएगध। नननर्दधकधर के पधस शे्रर्ी III सधइननंग टधइप नडनजटि प्रमधर्पत्र 

ह नध चधनहए। ब िी िगधने के निए नननर्दधकधर  ंक  अपनी तरफ से इंटरनेट सुनर्र्ध युि कंपू्यटर की 

व्यर्सथध करनी ह गी। ऐसी व्यर्सथध उपिब्ध करधने के निए एमएसटीसी उत्तरदधई नही ं है। (नबनध 

नडनजटि हस्तधिर के ब नियधं ररकधडा नही ंकी जधएंगी।) 

  

नर्रे्र्ष न टः  तकनीकी ब िी और  र्धनर्खिक ब िी  क  

www.mstcecommerce.com/eprochome/rbi  में ही प्रसु्तत करें। 

  

1) नननर्दधकधर  ंक  ननम्न पर अपनध पंजीकरर् करधनध आर्श्यक है। www.mstcecommerce.com→ 

e-Procurement →PSU/Govtdepts→ Select RBI Logo>Register as Vendor -- Filling up 

details and creating own user id and password→ Submit.    

   

2) पंजीकरर् फधमा भरते समय नदए गए ई-मेि आईडी पर नननर्दधकधर  ंक  पंजीकरर् संबंर्ी पुनि की 

सूचनध देते हुए नसस्टम जननत मेि प्रधि ह गध। नकसी भी तरह के स्पिीकरर् के निए (ई-नननर्दध के 

ननर्धाररत समय से पहिे) नननर्दधकधर आरबीआई/एमएसटीसी से संपका  कर सकते हैं। 

  

संपका  व्यखि (आरबीआई): 

1. श्री पी िंद्रशेखर (प्रबंर्क, संपदध नर्भधग) 
       044-2539 9027/ (pchandrasekar@rbi.org.in) 

2. श्री रधजेर् ब नधनगरी (सप्र, संपदध नर्भधग))   

           044- 2539 9066 / (rajeshbonagiri@rbi.org.in) 

 

संपका  व्यखि (एमएसटीसी निनमटेड) केर्ि कधया समय के दौरधन) 

1. श्री. र्ी गरे्र् मूनता  -9176616410   

2. श्री्‍र्षर्मुगम्‍ - 9176397264 

3. एमएसटीसी्‍हेल्पिधइन-7338878731्‍ 

 
Google hangout ID- (for text chat) - mstceproc@gmail.com   
 

 B) नसस्टम आर्श्यकतधएं:  

 

i) नरं्ड ज़ 7 यध उससे ऊपर कध ओपरेनटंग नसस्टम  

ii) आईई-7 और उससे ऊपर कध इंटरनेट ब्धउजर  

iii) सधइननंग टधइप कध नडनजटि हस्तधिर 

https://www.mstcecommerce.com/eprochome/rbi
https://www.mstcecommerce.com/
mailto:pchandrasekar@rbi.org.in
mailto:kshajikrishnan@rbi.org.in
mailto:mstceproc@gmail.com
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iv) नसस्टम में नर्ीनतम अद्यतन नकयध गयध JRE 8 (x86 Offline) सॉफ्टरे्यर नजसे डधउनि ड 

करके नसस्टम में इंस्टॉि नकयध जधए।   

 

सधइनर बॉक्स में DSC के प्रकटीकरर् के निए “Protected Mode” क  नडसे्बि करने के निए 

ननम्ननिखखत सेनटंग्स करें  - 

• Tools => Internet Options => Security => Disable protected Mode If enabled- 
i.e, Remove the tick from the tick box mentioning “Enable Protected Mode”. 
 

अन्य सेंनटग्सः   

• Tools => Internet Options => General => Click on Settings under “browsing 
history / Delete Browsing History” => Temporary Internet Files => Activate “Every 
time I Visit the Webpage”.  
  

सभी active X controls और  ‘use pop up blocker’ क  नडसेबि करने के निए  

Tools→Internet Options→ custom level (Please run IE settings from the page 
www.mstcecommerce.com once) 
 

तकनीकी-र्धनर्खिक ब िी और मूल्य ब िी  www.mstcecommerce.com/eprochome/rbi पर 

ऑनिधइन ही प्रसु्तत करनी ह गंी।  नननर्दधएं नर्नननदाि तधरीख और समय पर इिक्ट्र  ननकिी ही ख िी  

जधएंगी।  

 

नननर्दध में सभी प्रनर्नियधं नबनध संनदग्धधथा के ऑनिधइन तकनीकी एरं् र्धर्ीखिक फ मेट में की जधनी 

चधनहए।   

  

लेि-देि शुल्क संबंवित वर्शेष िोट:   

 

नननर्दधकधर िॉनगन में “My Menu” निंक के तहत नदए गए “Transaction Fee Payment” द्वधरध 

नननर्दधकधर  िेन-देन रु्ल्क कध भुगतधन करें गे। नननर्दधकधर क  ईर्ेंट डर धपडधउन बॉक्स से नननर्दध 

कध चयन करनध ह गध। नननर्दधकधर  क  यध त  एनईएफटी अथर्ध नेट बैनकंग के मधध्यम से भुगतधन 

करने की सुनर्र्ध उपिब्ध ह गी।एनईएफटी कध चयन करने पर नननर्दधकधर  द्वधरध फधमा भरे जधने पर 

एक चधिधन जननत ह गध। नननर्दधकधर चधिधन में नपं्रट नकए गए ब्यौरे के अनुसधर उसमें नबनध पररर्तान 

नकए िेन-देन रु्ल्क कध भुगतधन कर करें गे। ऑनिधइन पेंमेट चुनने पर नननर्दधकतधा क  अपने 

डेनबट/के्रनडट कधडा/नेट बैनकंग से भुगतधन करने के प्रधर्र्धन उपिब्ध ह गें।एमएसटीएस के पदनधनमत 

बैंक खधते में एकबधर भुगतधन जमध ह  जधने के बधद, िेनदेन रु्ल्क स्व प्रधनर्कृत ह  जधएंगे और 

नननर्दधकधर क  नसस्टम जननत मेि की प्रधखि ह गी। िेन-देन रु्ल्क अप्रनतदेय है। नननर्दधकधर िेन-

देन रु्ल्क कध भुगतधन नकए नबनध ऑनिधइन नननर्दध एके्सस नही ंकर पधएगध।  

 

ध्यधन दें : 

ब िीकतधाओ ंक  सूनचत नकयध जधतध है नक रे् कधया के समधपन समय से पयधाि पहिे अनग्रम रूप से 

िेन-देन फीस पे्रनर्षत करें  तधनक उन्हें ब िी जमध करने के निए पयधाि समय नमि सके।  

 

नननर्दध प्रदधन नकए जधने तक नननर्दध की पूरी प्रनक्रयध के दौरधन अपि ड की गई नननर्दधओ ं/रु्खिपत्र  ं 

के बधरे में जधनकधरी केर्ि ईमेि द्वधरध भेजी जधएगी। इसनिए नननर्दधकधर  ंक  यह सुनननश्चत करनध 

आर्श्यक है नक एमएसटीसी के सधथ अपनध पंजीकरर् करधते समय उनके द्वधरध दी गई ईमेि आईडी 

https://www.mstcecommerce.com/
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रै्र् और अद्यतन है। नननर्दधकधर  ंसे यह भी अऩुर र् है नक रे् अपने  डीएससी (नडनजटि हस्तधिर 

प्रमधर्पत्र) की रै्र्तध सुनननश्चत करें। 

 

एनआईटी में उखल्लखखत ननयत नतनथ और समय के बधद ई-नननर्दध क  एके्सस नही ंनकयध जध सकतध। 

  

ई-नननर्दध में ब िी िगधनध: 

 

1. बयधनध जमधरधनर्  भधरतीय ररज़र्ा बैंक के खधते में 19 अगस्त 2021 क  अपरधह्न 02.00 बजे तक 

यध उससे पूर्ा ₹1,98,000/-  (रुपए एक िधख अठधनरे् हजधर मधत्र ) की रधनर् बयधनध जमधरधनर् के 

रूप में पे्रनर्षत की जधएगी।  

एनईएफटी िेनदेन के निए खधतध नर्र्रर् ननम्नधनुसधर हैं- 

िधभधथी कध नधम: RBI CHENNAI 

आईएफएससी:RBIS0CNPA01 (पधंचर्धं और दसर्धं अंक रू्न्य है)  

खधतध संख्यध: 8693309 

 

िेन-देन संख्यध (सै्कन की हुई प्रनत) के सधथ पे्रर्षर् कध प्रमधर् संिग्न / अपि ड नकयध जधएगध। 

ब िीकतधाओ ं क   िेन-देन संख्यध (सै्कन की हुई प्रनतनिनप) के सधथ पे्रर्षर् कध प्रमधर् भी 

estatechennai@rbi.org.in. पर भेजने के बधरे में सूनचत नकयध जधतध है। उि रधनर् कध पे्रर्षर् 

करते समय नटप्पर्ी कॉिम में ‘EMD- ESTATE DEPARTMENT’ निखध जधए। ऐसी नननर्दध 

नजसके सधथ इस प्रकधर की ईएमडी नही ंहै उस पर नर्चधर नही ं नकयध जधएगध। ईएमडी पर क ई 

ब्यधज नही ं नदयध जधएगध। असफि नननर्दधकधर  ं की ईएमडी क  नननर्दध आमंनत्रत करने र्धिे 

प्रधनर्कधरी द्वधरध यथधसमय िौटध नदयध जधएगध।  

 

a. इस प्रनक्रयध में तकनीकी-र्धनर्खिक ब िी और मूल्य ब िी जमध करने के निए इिेक्ट्र ॉननक 

ब िी-प्रनक्रयध र्धनमि है। 

 

b. नननर्दधकधर नजन्ह नें िेन-देन रु्ल्क जमध नकयध है केर्ि रे् ही एमएसटीसी की रे्बसधइट 

www.mstcecommerce.com → e-procurement →PSU/Govtdepts→ Login 
under RBI→ My menu→ Auction Floor Manager→ live event →Selection of 

the live event. पर अपनी ब नियधं प्रसु्तत कर सकते हैं।  

 

c. नननर्दधकधर  ंके पधस रननंग जधर्ध एखिकेर्न ह नध चधनहए। ब िी फ्ल र के रु्रू ह ने के तुरंत 

बधद ही यह कधया नकयध जधनध है। उसके बधद उन्हें सधमधन्य र्ते / र्धनर्खिक नर्ननदेर्न भर 

कर उन्हें सेर् करनध ह गध। इसके बधद रे् तकनीकी-र्धनर्खिक ब िी पर खिक करें। यनद 

यह जधर्ध एिीकेर्न कधम  नही ंकर रहध है त  नननर्दधकधर अपनी तकनीकी-र्धनर्खिक 

ब िी क  सेर् / प्रसु्तत नही ंकर पधएंगे। 

 

d. तकनीकी-र्धनर्खिक ब िी भरने के बधद, नननर्दधकधर  ंक  उसकी ररकॉनडिंग के निए 'सेर्' 

पर खिक करनध ह गध। एक बधर मूल्य ब िी निंक एखक्ट्र् ह  जधतध है और नर्र्रर् भर नदयध 

जधतध है त   नननर्दधकधर  ं क  मूल्य ब िी क  ररकधडा करने के निए "सेर्" पर खिक करनध 

ह गध। तकनीकी-र्धनर्खिक ब िी और मूल्य ब िी द न  ंक  सेर् करने के बधद , नननर्दधकधर  ं

क  ब नियधं पंजीकृत करने के निए "फधइनि  सबनमर्न" बटन पर खिक करनध ह गध। 

 

e. नननर्दधकधर  ंक  दस्तधरे्ज  ंक  अपि ड करने के निए Attach Doc button कध उपय ग 

करने कध ननदेर् नदयध जधतध है। एक से अनर्क दस्तधरे्ज अपि ड नकए जध सकते हैं। 

mailto:estatechennai@rbi.org.in
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f. सभी मधमि  ंमें, नननर्दधकधर  ंक  अपनी ब नियधं जमध करने के समय नडनजटि हस्तधिर  के 

सधथ अपने आईडी और पधसर्डा कध उपय ग करने के बधरे में सूनचत नकयध जधतध है।   

 

g. संपूर्ा ई-नननर्दध प्रनक्रयध के दौरधन, नननर्दधकधर पूरी तरह से एक दूसरे से और हर नकसी के 

निए भी अज्ञधत रहेंगे। 

 

h. ई-नननर्दध फ्ल र पूर्ा घ नर्षत नदनधंक और समय से और ऊपर र्नर्ात अर्नर् के निए खुिध 

रहेगध।   

 

i. ई-नननर्दध प्रनक्रयध के दौरधन जमध की गई सभी इिेक्ट्र ॉननक ब नियधं नननर्दधकधर  ंपर कधनूनी 

रूप से बधध्यकधरी ह गंी। नकसी भी ब िी क  उन नननर्दधकधर  ंद्वधरध दी गई रै्र् ब िी के रूप 

में मधनध जधएगध और खरीदधर द्वधरध इसकी स्वीकृनत खरीदधर और नननर्दधकधर  ं  के बीच 

आपूनता के ननष्पधदन के निए बधध्यकधरी संनर्दध तैयधर करेगी। 

 

j. सभी ब नियधं नडनजटि हस्तधिर प्रमधर् पत्र के सधथ जमध की जधनी अननर्धया हैं अन्यथध 

नसस्टम द्वधरध इन्हें स्वीकधर नही ंनकयध जधएगध। 

 

k. खरीदधर के पधस नबनध क ई कधरर् बतधए नननर्दध क  रद्द यध अस्वीकधर करने यध स्वीकधर 

करने यध र्धपस िेने  यध नननर्दध क  पूर्ा रूप से  यध उसके भधग में नर्स्तधर करने  कध 

अनर्कधर सुरनित है।   

 

नननर्दध दस्तधरे्ज के ननयम और र्तों में नकसी प्रकधर कध नर्चिन स्वीकधया नही ं है। नकसी भी 

नननर्दधकधर द्वधरध ई-नननर्दध फ्ल र में ब िी जमध करनध नननर्दध के निए ननयम  ंऔर र्तों की स्वीकृनत 

की पुनि करतध है। इस नननर्दध के पररर्धमस्वरूप क ई भी आदेर् उसमें उखल्लखखत ननयम  ंऔर 

र्तों द्वधरध र्धनसत ह गध। नननर्दध आमंनत्रत करने र्धिे प्रधनर्कधरी क  नबनध क ई कधरर् बतधए इस ई-

नननर्दध क  रद्द करने यध ब िी (य )ं की प्रधखि की ननर्धाररत नतनथ में नर्स्तधर करने कध अनर्कधर है।  

 

नननर्दधकधर  ंसे अनुर र् है नक  ब िी िगधने से पहिे अपने आपक  नसस्टम से पररनचत करर्धने के 

निए  नननर्दधकधर गधइड क  पढ़ िें और पृष्ठ www.mstcecommerce.com/eprochome में 

र्ीनडय  देखें। 

 

नननर्दधकधर  ंसे अनुर र् नकयध जधतध है नक रे्  कधया संनर्दध में जीएसटी के नबनध दर  ंक  क ट करें। 

क ट की गई दर  ंमें क ई बदिधर् स्वीकधर नही ंनकयध जधएगध। 

 
  

https://www.mstcecommerce.com/eprochome


Page | 9  
 

खंड- सीः  ई विवर्दा में भाग लेिे के वलए पात्रता मािदंड 

1. भधरतीय ररज़र्ा बैंक, चेनै्न  बैंक के के.के. नगर, पी.एच. र ड और एसएएफ-क यंबेडु में खसथत 03 

आर्धसीय कॉि ननय  ंमें हधउसकीनपंग सेर्धएं प्रदधन करने के निए नर्सृ्तत र्धनर्षाक रखरखधर् संनर्दध 

(सीएएमसी) के निए द  भधग  ंमें ई-नननर्दध आमंनत्रत करतध है। कधया की अनुमधननत िधगत जीएसटी 

सनहत ₹ 99 िधख (रुपए ननन्यधनरे् िधख मधत्र) प्रनत र्र्षा है।  

 

2. ई विवर्दा में भाग लेिे के वलए पात्रता मािदंडः  ननम्ननिखखत पधत्रतध मधनदंड पूरध करने र्धिी 

कंपनी/फमा/संनर्दधकधर आरे्दन के निए पधत्र हैः   

क्रम 

सं 

अहवक मािदंड आर्श्यकता  

(ii)  पूर्ा अनुभर् की अर्नर्   इचु्छक नननर्दधकधर के पधस समधन कधयो क  करने कध नू्यनतम 5 र्र्षा 

कध अनुभर् ह नध चधनहए  ( नजस मधह में आरे्दन आमंनत्रत नकए गए 

हैं उसके नपछिे मधह के अंनतम नदन तक नपछिे 5 र्र्षों में)। आरे्दक 

क  नपछिे 5 र्र्षों के दौरधन उनके द्वधरध नकए गए कधया कध नर्र्रर् 

दर्धाते  हुए उनके ग्रधहक  ंकी  सूची प्रसु्तत करनी चधनहए। सूची में 

ननम्न  नर्र्रर् र्धनमि ह गें जैसे ग्रधहक कध नधम, ननष्पधनदत कधया कध 

मूल्य, कधया प्रधरंभ और समधखि की नदनधंक,  नर्िंब कध कधरर्, यनद 

क ई ह  त , आनद। आरे्दक क  5 र्र्षों के नू्यनतम अनुभर् के समथान 

में दस्तधरे्जी सधक्ष्य प्रसु्तत करनध चधनहए। 

 

(iii)  पूरध नकए गए प्रत्‍येक 

कधया कध न्‍यूनतम 

मूल्‍य (अहाकधरी)  

 

आर्नयत नननर्दधकधर द्वधरध 30 जून 2021 क  समधि  नपछिे 5 र्र्षा की 

अर्नर् में इसी प्रकधर के कधयों  क  सफितधपूर्ाक  ननष्पधनदत नकयध ह :   

 तीि कधया नजनमें प्रते्यक की िधगत रु 39.60 िधख से कम न ह   

यध 

  दो कधया नजनमें प्रते्यक की िधगत रु 49.50 िधख से कम न ह   

यध 

 एक  कधया नजनमें प्रते्यक की िधगत रु 79.20  िधख से कम न ह  । 

(iv)  र्धनर्षाक टनाओर्र  केर्ि रे् फमा नजनकध नपछिे 3 र्र्षा के दौरधन, अथधात 31 मधचा 2021 

तक (नर्त्तीय र्र्षा 2018-19,2019-20 और 2020-21 )  नू्यनतम र्धनर्षाक 

टनाओर्र  ₹ 99 िधख (रुपए ननन्यधनरे् िधख मधत्र)  है, नननर्दध करने के 

निए पधत्र ह गें। चधटाडा एकधउंटेंट से एक प्रमधर्पत्र  भी ह नध चधनहए 

नजसमें इन नर्त्तीय र्र्षों की टनाओर्र क  इंनगत नकयध गयध ह ।    

(v)  र् र्न-िमतध/बैंकर 

प्रमधर्पत्र 

 

फमा क   आर्नयत ब िीकतधा के बैंकर द्वधरध जधरी नकयध र् र्न-

िमतध प्रमधर्-पत्र प्रस्‍तुत करनध चधनहए ज  नक   ₹ 99 िधख (रुपए 

ननन्यधनरे् िधख मधत्र)  की  रधनर् के निए इस नननर्दध  के प्रय जन के 

निए नर्रे्र्ष रूप से ह । (अनुबंर्-VI) 

 

(vi)  सेर्ध सेट अप  पूर्ा सखित सेर्ध सेट अप नर्नननदाि कधया के निए चेनै्न में उपिब्ध ह नध 

चधनहए जहधं से ननयनमत रूप से गुर्र्त्तध पूर्ाक सेर्ध प्रदधन की जध 

सके। सनर्ास सेट अप के सधक्ष्य के रूप में टर ेड िधइसेंस की प्रनत प्रसु्तत 

की जधनी चधनहए।  
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 ब िीकतधा क  30 जून 2021 क  समधि र्र्षा से नपछिे 5 र्र्षों में नकसी भी आर्धर पर भधरत में नकसी भी 

सथधन पर भधरतीय ररज़र्ा बैंक सनहत नकसी भी सधंनर्नर्क प्रधनर्करर्/संगठन द्वधरध ननिंनबत/सूची से हटधयध 

/कधिी सूची में रखध जधनध/प्रनतबंनर्त नही ंनकयध गयध ह  यध  ऐसी क ई प्रनक्रयध कंपनी/इकधई यध उसके 

ननदेर्क  ंके खखिधफ रु्रू नही ंकी गई ह ।  

 30 जून 2021 क  समधि र्र्षा से नपछिे 5 र्र्षों में ईपीएफ, ईएसआई, ब नस, नू्यनतम मजदूरी यध अन्य 

भुगतधन जैसे रै्र्धननक प्रधर्र्धन  ंके उलं्लघन / कमी के निए नकसी भी प्रधनर्करर् / न्यधयधिय द्वधरध क ई 

कधयार्धही िंनबत यध पधररत आदेर् नही ंह नध चधनहए।  

 30 जून 2021 क  समधि र्र्षा से नपछिे 5 र्र्षों में ननर्धाररत अर्नर् की समधखि से पहिे ब िीकतधा द्वधरध 

अपने नकसी भी ग्रधहक द्वधरध प्रदधन की गई नननर्दध क  रद्द/छ डध नही ंगयध ह ।  

 ब िीकतधा कध ररकधडा सधफ ह नध चधनहए और नकसी गैरकधनूनी/अरै्र् गनतनर्नर्य  ं यध नर्त्तीय बैंनकंग 

र् खधर्डी में र्ह  र्धनमि नही ंहुआ ह नध चधनहए। पुनिस/न्यधयधिय/नर्ननयधमक प्रधनर्कधररय  ंके पधस 

ब िी िगधने र्धिे यध प्र परधइटर/भधगीदधर /ंननदेर्क  ं के मधमिे में क्रमर्ः  प्र परधइटर/ भधगीदधर फमा 

/कंपनी के नर्रुि क ई मधमिध दजा नही ंह नध चधनहए।  

 

न ट: इचु्छक ब िीकतधा ज  उपर ि मधपदंड  ं क  पूरध करते हैं उन्हें अपने पत्रर्ीर्षा पर इस आर्य की 

घ र्षर्ध/र्चनबितध प्रसु्तत करनी ह गी।  

 

आगे, बैंक नकसी भी समय संनर्दध क  समधि कर सकतध है यनद यह पधयध जधतध है नक नननर्दधकधर ने ने नननर्दध 

पर नर्चधर नकए जधने के निए गित जधनकधरी प्रदधन की है और सधथ ही उसके द्वधरध प्रनतभूनत जमधरधनर् के रूप 

में जमध की गई बैंक गधरंटी क  पूरी तरह यध आंनर्क रूप से जब्त कर नियध जधएगध। 

3. कंपनी / फमा / एजेंसी कध नर्र्रर्: 

क. कंपनी / फमा / एजेंसी के पूर्ा नर्र्रर् नर्स्तधर से प्रसु्तत नकयध जधनध आर्र्यक है। कंपनी के 

मधमिे में, पंजीकरर् प्रमधर्पत्र, कंपनी कध ज्ञधपन और संसथध के अंतननयम  और अन्य संबंनर्त 

कधगजधत और अन्य सभी ननदेर्क  ं और उत्तरदधयी अनर्कधररय  ं के प्रधसंनगक दस्तधरे्ज  ं और 

नर्र्रर्  ंक  प्रसु्तत नकयध जधनध आर्श्यक है। भधगीदधरी फमा के मधमिे में, भधगीदधरी नर्िेख, पधर्र 

ऑफ अटॉनी, यनद क ई ह  त , और फमा कध गठन करने र्धिे सभी भधगीदधर  ंके नर्र्रर्; और 

नकसी एजेंसी यध प्र परधइटरनर्प के मधमिे में, नधम(म )ं और पते(त )ं सनहत  संबंनर्त व्यखि / 

व्यखिय  ंके नर्र्रर् प्रसु्तत नकयध जधनध आर्श्यक है।  

 

ख.  नपछिे तीन नर्त्तीय र्र्षा की अर्नर् के निए संनर्दधकधर के व्यर्सधय के नर्नननदाि खधत  ंकी एक 

प्रनत के सधथ बैंकर  ंसे नर्ीनतम ऋर् पधत्रतध प्रमधर्पत्र और आयकर ननर्धारर्  आदेर्  की प्रनत ज  

नक  चधटाडा एकधउंटेंट द्वधरध नर्नर्र्त प्रमधनर्त ह , ऋर् पधत्रतध  के सधक्ष्य के रूप में  नकयध जधनध 

चधनहए।  

 

ग. बैंकसा के नधम और पते के बधरे में पूरी जधनकधरी के सधथ निखखत जधनकधरी जैसे नधम, र्तामधन 

संपका  डधक पते, ई-मेि आईडी, टेिीफ न (कधयापधिक  ंके िैंडिधइन और  म बधइि) नंबर, संपका  



Page | 11  
 

कधयापधिक  ं( अथधात ऐसे व्यखि नजन्हें आर्श्यकतध ह ने पर उनके बैंकर के बैंक के कधयधािय में 

संपका  नकयध जध सके।)   

4. प्रसु्तत  नकए जधने र्धिे दस्‍तधरे्ज/ नर्र्रर् :  

i. िधगू कर पंजीकरर्  ंकी प्रनतयधं यथध पैन, नटन, जीएसटी आनद  

ii. संबंनर्त प्रधनर्कधररय  ंद्वधरध जधरी कंपनी/ फमा/ एजेंसी के पंजीकरर् प्रमधर्पत्र की प्रनत 

iii. ईपीएफ पंजीकरर् प्रमधर्पत्र और ईएसआई पंजीकरर् प्रमधर्पत्र की प्रनतयधं  

iv. एमएसएमई फमों के निए एमएसएमई पंजीकरर् प्रमधर्पत्र 

v. हधउसकीनपंग सेर्धएँ उपिब्ध करर्धने के निए ठेकध श्रर्( नर्ननयमन और उनू्मिन) अनर्ननयम 

1970  के अंतगात िधइसेंस की प्रनत  

vi. ग्रधहक  ं ( नजनके कधयाननष्पधदन प्रमधर्पत्र  ंक  नू्यनतम पधत्रतध सथधनपत करने के निए प्रसु्तत 

नकयध गयध है) के निए प्रधि नकए गए श्रम िधइसेंस  अननर्धया रूप से प्रसु्तत नकए जधने हैं यनद 

आपूनता की गई श्रम र्खि 20 यध उससे अनर्क थी। 

vii. पूरे  ब्यौरे के सधथ र्तामधन ग्रधहक  ंके नधम और पते जहधं नननर्दधकर र्तामधन में इसी प्रकधर 

कध कधया ननष्पधनदत कर रहध है।  

viii. यनद नकसी भी ननष्पधनदत की गई/ननष्पधनदत की जध रही नकसी  संनर्दध में 30 जून 2021 क  

समधि र्र्षा से नपछिे 5 र्र्षों के दौरधन क ई  नसनर्ि यधनचकध/नर्र्धद/ननिंबन/ हुआ ह  त  

उसकध ब्यौरध दें। यनद हधं त   पररय जनध कध नधम, ननय िध,  कधया की प्रकृनत, संनर्दध  मूल्य, 

कधया आदेर् और नदनधंक और यधनचकध के संनिि ब्यौरें  दें , यधनचकधओ/ं नसनर्ि 

यधनचकधओ/ंनर्र्धद  ंकी स्वसधक्ष्यधनकंत प्रनतयधं उपिब्ध  करर्धएं।  

ix. नननर्दधकधर के नकसी भी ऋर् क  नकसी भी बैंक द्वधरध एनपीए घ नर्षत नकयध गयध ह  उसके 

ब्यौरे दें  यनद क ई ह  त ।  

x. अन्य क ई कधगजधत यध जधनकधरी ज  नननर्दधकधर देनध चधहे।  

xi. अन्य क ई कधगजधत नजन्हें जब कभी भी बैंक द्वधरध मधंगध जधए।  

  

5.  समधप्‍त कधया कध ब्‍य रध: कधया (कधयों) के ग्रधहक-र्धर नधम, कधया (कधयों) ननष्‍पधदन के र्र्षा, नदए गए और 

ननष्‍पधनदत कधया (कधयों) की र्धस्‍तनर्क िधगत, ऐसे अनर्कधररय /ं प्रधनर्कधररय /ं नर्भधग  ं कध पूरध संपका  ब्‍य रध, 

नजनके अंतगात कधया ननष्‍पधनदत नकए गए, प्रस्‍तुत नकए जधने चधनहए। अपने ग्रधहक ,ं नजनके अंतगात इस न नटस में 

र्नर्ात पधत्रतध (पूर्ा-अहातध) मधनदंड के संदभा में ‘पधत्र कधया’ पूरे नकए गए हैं, से अनुबंर्-।।। में नदए गए गए फधमेट 

के अनुसधर ग्रधहक ररप टा।     

 

6. सधइट/िधइंट दौरधः  

क. इसी प्रकधर की सुनर्र्धओ ँपर ब िीकतधा द्वधरध प्रदधन की जध रही सेर्ध की गुर्र्त्तध( बैंक द्वधरध इसकध ननर्धारर् 

िधइंट फीडबैंक/सधइट दौरध ररप टों के आर्धर पर नकयध जधएगध और इस संबंर् में बैंक कध ननर्ाय अंनतम और 

बधध्यकधरी ह गध)। 

 

ख. उपयुाि मधनदंड के अनुसधर ब िीकतधाओ ंकी र्तामधन संनर्दधओ ंकी गुर्र्त्तध और अन्य पहिुओ ंकध ननर्धारर् 

करने के निए मूल्यधंकन सनमनत के सदस्य सधइट कध दौरध कर सकते हैं। ऐसे सथधन  ंकी सूची अथधात तनमिनधडु 

में ग्रधहक  ं के पूरे पत  ंके ब्यौर ,ं संपका  व्यखिय  ं के संपका  ब्यौर  ंके सधथ उपिब्ध करर्धई जधनी चधनहए।  

 

ग. केर्ि उन्ही ंफमों की मूल्य ब निय  ंपर ख िने  के निए नर्चधर नकयध जधएगध नजनकध स्क र ननम्ननिखखत िेत्र  ं

में 100 में से 75 से अनर्क ह गध।  

 

i. हधउसकीनपंग और रखरखधर् कध स्तर- 50 अंक्‍(अनर्कतम) 

ii. ग्रधहक  फीडबैक—25 अंक (अनर्कतम) 

iii. सधइट पर ननय नजत नकए गए स्टधफ की प्रनतनक्रयध देने में त्वररततध और सौम्य प्ररृ्नत्त- 25 अंक(अनर्कतम)  

 

7. छधनबीन के बधद यनद क ई संनर्दधकधर अपेनित पधत्रतध न रखते हुए पधयध जधए त  बैंक आगे की 

प्रनक्रयध हेतु उसकी नननर्दध क  नर्चधरधथा नही ंिेगध।   
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8. नननर्दध द  भधग  ंमें ई-टेंडररंग के मधध्‍यम से प्रस्‍तुत की जधए। भधग-। नननर्दध में प्रस्‍तधनर्त कधया के निए 

बैंक की मधनक तकनीकी-र्धनर्खिक र्तें ह गंी।  

 

9. ईएमडी अदध करने कध प्रमधर् एमएसटीसी प टाि में अपि ड नकयध जधए।  

 

10. नननर्दध कध भधग-। नननर्दधकधर के प्रधनर्कृत प्रनतनननर्, ज  उपखसथत ह नध चध हे, की उपखसथनत में 

19 अगस्त 2021 क  अपरधह्न 04.00 बजे ख िध जधएगध। नननर्दध कध भधग-।। नकसी बधद की तधरीख क  

ख िध जधएगध, नजसकी सूचनध नननर्दधकधर  ंक  यथधसमय दी जधएगी।   

 

11. बैंक नननर्दधकधर के ग्रधहक  ंऔर बैंकर  ंसे उसके पूर्ा कधयाननष्‍पधदन संबंर्ी ररप टें मधंग सकतध है। 

बैंक नननर्दध कध भधग-।। ख िने से पहिे भधग-। में उखल्लखखत मूल्‍यधंकन मधनदंड के अनुसधर उक्‍त ररप टों 

कध मूल्‍यधंकन करेगध। यनद नकसी भी समय नननर्दधकधर के संबंर् में यह पधयध जधतध है नक र्ह नननर्दध 

प्रनक्रयध में सहभधनगतध हेतु अपेनित पधत्रतध नही ंरखतध है और/ यध उसके ग्रधहक  ंऔर/ यध उसके बैंकर  ं

से प्रधप्‍त उसके कधयाननष्‍पधदन संबंर्ी ररप टा संत र्षजनक नही ंहै त  बैंक के पधस यह अनर्कधर है नक र्ह 

नननर्दध कध भधग-। ख िे जधने के बधद भी उसके प्रस्‍तधर् क  अस्‍र्ीकधर करे और नननर्दध कध भधग-।। 

ख िध नही ंजधएगध और ईएमडी उसे र्धपस कर दी जधएगी। बैंक ऐसध करने के निए क ई कधरर् बतधने 

हेतु बधध्‍य नही ंहै।     

 

12. बैंक न्‍यूनतम नननर्दध क  स्‍र्ीकधर करने के निए बधध्‍य नही ंहै और नकसी नननर्दध क  पूर्ात: यध अंर्त: 

स्‍र्ीकधर करने कध अनर्कधर बैंक के पधस सुरनित है। बैंक क  यह अनर्कधर है नक र्ह नबनध क ई कधरर् 

बतधए सभी नननर्दधओ ंक  अस्‍र्ीकधर करे।    

 

13. ग्रधहक  ंकी ररप टा केर्ि उस खसथनत में स्‍र्ीकृत की जधएगी जब र्ह सरकधरी/ अर्ा सरकधरी संगठन 

यध नकसी पीएसयू के मधमिे में प्रर्धसन के प्रभधरी अनर्कधरी यध समि अनर्कधरी द्वधरध हस्‍तधिररत की 

गई ह  तथध सधथ ही, संनर्दधकधर द्वधरध नकए गए कधया के निए प्रधप्‍त भुगतधन के संबंर् में पयधाप्‍त प्रमधर् 

द्वधरध उसकध समथान नकयध गयध ह । ननजी संगठन  ं द्वधरध जधरी ग्रधहक ररप टा स्र त पर कर कटौती 

(टीडीएस) संबंर्ी प्रमधर्पत्र  ं के सधथ प्रस्‍तुत की जधए। उक्‍त प्रमधर्पत्र के नबनध प्रस्‍तुत आरे्दन /ं 

नननर्दधओ ंक  अस्‍र्ीकृत नकयध जध सकतध है। बैंक इन प्रमधर्पत्र  ंकध सत्‍यधपन स्‍र्तंत्र रूप से करने कध 

अनर्कधर सुरनित रखतध है।   

 

14. मैं/ हम एतद््दर्धरध घ नर्षत करतध/ करती हं/ करते हैं नक हमने पधत्रतध संबंर्ी मधनदंड की अनुसूची क  

पढ़कर समझ नियध है और उक्‍त सभी र्तों क  समझकर पढ़ नियध है, ज  मेरे/ हमधरे निए बधध्‍यकधरी 

रहेंगी।   

 

नननर्दधकधर के हस्‍तधिर र् नधम मुहर सनहत   

पतध: 

तधरीख:  
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खंड डीः   विवर्दा फामव 

 

 सेर्ध में                                                  सथधनः  चेनै्न 

िेत्रीय ननदेर्क, तनमिनधडु और पुदुचेरी                         नदनधंकः  

संपदध नर्भधग 

भधरतीय ररज़र्ा बैंक 

फ टा गे्लनसस, रधजधजी सधलै्ल 

चेनै्न -600001 

 

मह दय, 

 

ई-नननर्दध आमंत्रर् सूचनध, नर्ननदेर्न ,ं मधत्रध अनुसूची, नर्नभन्‍न अनु सूनचय ,ं संनर्दध की सधमधन्‍य र्तों और खंड ,ं 

संनर्दध की नर्रे्र्ष र्तों, ब िीकतधाओ ंसे संबंनर्त सधमधन्‍य ननयम  ंर् अनुदेर्  ंतथध इसमें इसके बधद नदए गए ज्ञधपन 

में नर्नननदा ष्‍ट कधयों के संबंर् में नननर्दध दस्‍तधरे्ज में दी गई अन्‍य सभी नर्र्षय-र्स्‍तुओ ंक  पढ़ने और उनकी जधंच 

करने के बधद एरं् उक्‍त ज्ञधपन में नर्नननदा ष्‍ट कधयों की जधंच करने के बधद तथध नननर्दध क  प्रभधनर्त करने र्धिी 

अपेनित जधनकधरी हधनसि करने के बधद, मैं/ हम मधत्रध संिग्‍न अनुसूची में बतधई गई दर  ंपर और संनर्दध की 

र्तों, करधर की र्तों, नर्रे्र्ष अनुदेर् ,ं मधत्रध अनुसूची तथध संनर्दध की नर्रे्र्ष र्तों में संदनभात निखखत नर्ननदेर्न  ं

एरं् अनुदेर्  ंऔर इस प्रकधर उपिब्‍र् करधई गई सधमनग्रय  ंके अनुसधर और ऐसी र्तों, जहधं तक िधगू ह ,ं के 

अनुसधर उक्‍त ज्ञधपन में नर्नननदा ष्‍ट समय के भीतर उक्‍त ज्ञधपन में नर्नननदा ष्‍ट कधया क  पूरी तरह ननष्‍पधनदत करने 

कध प्रस्‍तधर् करतध हं/ करते हैं।  

ज्ञापि 

a) कधया कध नर्र्रर् बैंक के के.के. िगर, पी.एच. रोड और एसएएफ-कोयंबेडु 

में स्थित 03 आर्ासीय कॉलोवियो ंमें हाउसकीवपंग सेर्ाएं 

प्रदाि करिे के वलए वर्सृ्तत र्ावषवक रखरखार् संवर्दा 

(सीएएमसी)  

b) एएमसी अर्नर् 01 अिूबर 2021 से 31 मधचा 2022 ( आरंभ में संनर्दध क  06 

मधह की अर्नर् के निए प्रदधन नकयध जधनध है नजसकध संनर्दध की 

र्तों क  संत र्षजनक ढंग से एजेंसी द्वधरध पूरध नकए जधने पर 

अगिे द  र्र्षों नर्त्ती र्र्षा 2022-23 और 2023-24 के निए 

नर्ीकरर् नकयध जध सकतध है)  

c) अनुमधननत िधगत ₹99 िधख (रुपए ननन्यधनरे् िधख मधत्र)  18 % जीएसटी सनहत  

d) बयधनध जमधरधनर्  ₹1,98,000/- (रुपए एक िधख अठधनरे् हजधर मधत्र ) प्रते्यक 

ब िीकतधा से  

e) कधयाननष्पधदन बैंक गधरंटी  संनर्दध मूल्य कध 5% ( सफि एजेंसी द्वधरध बैंक गधरंटी के रूप में 

उपिब्ध करर्धयध जधनध है)  

f) पररननर्धाररत हजधानध संनर्दध मूल्य के अनर्कतम 10 % तक 

 

2. हम ब िी के सधथ कधया प्रदधन करने के समय ₹1,98,000/- (रुपए एक िधख अठधनरे् हजधर मधत्र) 

भधरतीय ररज़र्ा बैंक के पधस बयधनध जमध रधनर् के रूप में जमध करने कध र्चन देते हैं नजस पर क ई 

ब्यधज देय नही ंह गध। जब हमें कधया ननष्पधनदत करने के निए कहध जधतध है और हम कधया ननष्पधनदत 
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करने में असफि रहते हैं त   हम इससे सहमत है नक इस रधनर् क  भधरतीय ररज़र्ा बैंक द्वधरध जब्त कर 

नियध जधएगध।  हम संनर्दध की पूरी अर्नर् के दौरधन बैंक गधरंटी क  रै्र् रखने के निए भी सहमत हैं।  

 

3. हम इससे भी सहमत है नक नननर्दध कध भधग 1 ख िने की नदनधंक से हमधरी नननर्दध 90 नदन  ंतक 

बैंक के निए स्वीकधर करने के निए रै्र् रहेगी और रै्र्तध की यह अर्नर् बैंक और हमधरे बीच निखखत 

आपसी सहमनत के बधद बढधई जध सकती है।  

 

4. नननर्दध स्वीकधर ह ने पर मैं/हम यहधं संिग्न संनर्दध क  उि र्तों के ननबंर्न  ंएरं् प्रधर्र्धन  ंक  पूरध 

करने और उसकध पधिन करने के निए यध उसमें चूक करने पर संनर्दध की निखखत में स्वीकृनत सनहत 

उि र्तों में र्नर्ात रधनर् क  भधरतीय ररज़र्ा बैंक द्वधरध जब्‍त  और भुगतधन नकए जधने के निए सहमत 

हँ/हैं ।  

 

5. मैं/ हम यह बधत समझते हैं नक आपके पधस नबनध क ई कधरर् बतधए सभी यध नकसी नननर्दध क  

स्वीकधर करने यध अस्वीकधर करने कध अनर्कधर सुरनित है।  

 

6. नननर्दध द  भधग  ंमें प्रसु्तत की गई है। भधग -1 में सभी र्धनर्खिक र्तें और तकनीकी ब्यौरे, ईमडी  

और भधग 2 में  बैंक के प्र फधमधा में केर्ि मूल्य ब िी है।  

 

7. यनद यह नननर्दध स्वीकधर की जधती हैं त  मैं/हम यहधं अनुबंर् में दी गई र्तों और प्रधर्र्धन  ंक  जहधं 

तक रे् िधगू हैं,  कध पूरी तरह से पधिन करने के निए सहमत हैं और यनद इसमें चूक ह ती है त  कनथत 

र्तों में उखल्लखखत र्तों में उखल्लखखत रधनर् क  भधरतीय ररज़र्ा बैंक क  भुगधतन करने के निए सहमत 

हैं। 

 
 
 

8. ब िी पूर्ा बैठकः  

क) इस दस्तधरे्ज के संबंर् में क ई स्पिीकरर् प्रधि करने के निए नननर्दधकधर इस दस्तधरे्ज में उखल्लखखत ई-मेि 

पते पर बैंक से निखखत में संपका  करें गे। यह संपका  ब िी  पूर्ा बैठक की नदनधंक से एक नदन पहिे तक नकयध जध 

सकतध है यध नननर्दधकधर ब िी  पूर्ा बैठक के दौरधन अपने प्रश्न पूछ सकते हैं।  

 

ख) नननर्दधकधर  ंके पदनधनमत प्रनतनननर्य  ंक  05 अगस्त 2021 क  पूर्धाह्न 11.00 बजे ( सथधनः  भधरतीय ररज़र्ा 

बैंक, संपदध नर्भधग, दूसरी मंनजि, रधजधजी सधिै, फ टा गे्लनसस, चेनै्न 600001) ऑफिधइन ब िी पूर्ा बैठक और 

05 अगस्त 2021 क  पूर्धाह्न 11.00 बजे नससक  रे्बेक्स  (ऑनिधइन) में भधग िेने के निए आमंनत्रत नकयध जधतध 

है। बैठक कध उदे्दश्य इस स्तर पर उभरे मुद्द  ंक  स्पि करनध और प्रश्न  ंके उत्तर देनध है।  

 

ग) क नर्ड 19 पररदृश्य क  देखते हुए बैठक की नदनधंक और समय बदि सकतध है। बैंक अपने नर्रे्कधनुसधर 

यनद आर्श्यक समझे त  ब िी पूर्ा बैठक क  रद्द कर सकतध है।  

 
 

न टः  सभी नननर्दधकधर कृपयध यह न ट करें  नक इस नननर्दध में क ई भी संर् र्न/रु्खिपत्र यनद भनर्ष्य में जधरी 

नकए जधते हैं त  उन्हें आरबीआई और एमएसटीसी की रे्बसधइट पर जधरी नकयध जधएगध और समधचधर पत्र में 

प्रकधनर्त नही ंनकयध जधएगध।    
 

 
 

हमधरे बैंकर ननम्‍नधनुसधर हैं : (पूरध पतध) 
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(i)  

(ii)  

हमधरी फमा के भधगीदधर  ंके नधम ननम्नधनुसधर हैः  

(i)  

 

(ii)  

 

 

फमा के भधगीदधर  ंके नधम ज  हस्तधिर करने 

के निए प्रधनर्कृत है   

 

अथर्ध 

नननर्दध पर हस्‍तधिर करने के निए 

मुख्‍तधरनधमध (पधर्र ऑफ अटॉनी) रखने र्धिे 

व्यखि कध नधम (मुख्तधरनधमध की प्रमधनर्त 

प्रनतनिनप संिग्न की जधनी चधनहए) 

 

 

भर्दीय, 

 

 

संनर्दधकधर के हस्तधिर: 

 

सधनिय  ंके हस्तधिर और पते: 

 

 

क्रम सं हस्तधिर पतध 

(i)   

(ii)   
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खंड ई: एएमसी करार 

 

यह करधर एक ओर मैससा --------------------------  नजसकध पंजीकृत कधयधािय -------------------------

---चेनै्न- 600 010 में हैं ( नजसे इसके बधद संनर्दधकधर कहध गयध है) 

 

और 

 

दूसरी ओर भधरतीय ररज़र्ा बैंक, चेनै्न नजसकध कें द्रीय कधयधािय मंुबई में है और नजसकध गठन भधरतीय 

ररज़र्ा बैंक अनर्ननयम, 1934 के प्रधर्र्धन  ंके अंतगात नकयध गयध है (नजसे इसके बधद " बैंक” कहध गयध 

है) के बीच (मधह), (र्र्षा) के --------- नदन क  नकयध गयध l  

 

जबनक बैंक के.के. िगर, पी.एच. रोड और एसएएफ-कोयंबेडु में स्थित बैंक की 03 आर्ासीय 

कॉलोवियो ंमें हाउसकीवपंग सेर्ाएं देिे के वलए वियवमत पररचालि, बे्रक डाउि/विर्ारक/वियवमत 

रखरखार् हेतु व यापक र्ावषवक रखरखार् संवर्दा (सीएएमसी) प्रदधन करने हेतु इच्‍छुक है।  

 

और जबनक संनर्दधकधर मूि एएमसी के अनुसधर सहमत ननयत र्तों और  कधया की व्यधखि  में नर्स्तधर 

से नदए गए अनुरूप और बधद में आपसी सहमनत के अनुसधर कधया में कुछ ज डने/घटधने के  कधरर् कधया 

में ह ने र्धिी रृ्खि/कमी, प्रकट और नननहत रूप  ंमें मूि रूप से द न  ंद्वधरध सहमत नकए गए अनुसधर 

और प्रधकृनतक रूप से एएमसी की प्रकृनत से उत्पन्न ह ने र्धिी र्तों (नजन सभी क  इसके बधद सधमूनहक 

रूप से तथधकनथत “र्तें" कहध गयध है) के अनुसधर कधम क  ज  कनथत कधया की व्यधखि में र्नर्ात है उसे 

एएमसी में ननर्धाररत दर पर गर्नध पर यध ऐसी अन्य देय रधनर् पर (इसके बधद इसे "तथधकनथत संनर्दध 

रधनर्" कहध गयध है) कधया करने के निए सहमत है।   

 

अब एततद्वधरध ननम्न सहमनत हुई हैः  

 

1. संनर्दधकधर कनथत र्तों/एएमसी अर्धडा पत्र में उखल्लखखत तरीके के अनुसधर कनथत संनर्दध रधनर् के 

भुगतधन करने के मदे्दनज़र कनथत र्तों के अर्ीन कधया की व्यधखि में र्नर्ात कधम पूरध करेगध। 

 

2. बैंक संनर्दधकधर क  कनथत संनर्दध रधनर् कनथत र्तों में नर्नननदा ष्‍ट समय और तरीके से अदध करेगध। 

 

3. आयकर नर्भधग द्वधरध समय-समय पर जधरी और र्तामधन में िधगू नदर्धननदेर्  ंके अनुरूप बैंक स्र त 

पर कर (टीडीएस) और अन्य नकसी कधनून के अंतगात िधगू कटौती करेगध। संबंनर्त कधनून में नदए 

गए अनुसधर कटौती नही ंनकए जधने के निए उपयुि प्रमधर्पत्र ननर्धाररत समय सीमध के अंदर बैंक 

द्वधरध ऐसी कटौती नकए जधने से पूर्ा प्रसु्तत करने की नजमे्मदधरी संनर्दधकधर की ह गी।  

 

4. महधप्रबंर्क/ उप महधप्रबंर्क/ सहधयक महधप्रबंर्क, संपदध नर्भधग, चेनै्न बैंक की ओर से प्रधनर्कृत 

प्रधनर्कधरी हैं।  

 

5. एएमसी प्रदधन करने संबंर्ी पत्र, करधर और यहधं उखल्लखखत दस्तधरे्ज इस संनर्दध के आर्धरभूत घटक 

ह गें।  

 

6. यह संनर्दध रु -----------------/-(रुपये ----------------------------------------- मधत्र) की दर पर है। और 

की अर्नर् के निए रै्र् है  
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7. संनर्दधकधर द्वधरध ननयुि व्यखिय  ंके कधयों/गिनतय  ंके कधरर् यध संनर्दधकधर के कधयों/गिनतय  ंके 

कधरर् बैंक क  हुए नकसी नुकसधन/हधनन की भरपधई संनर्दधकधर द्वधरध की जधएगी।  

 

8. संनर्दधकधर नू्यनतम मजदूरी अवधवियम, 1 9 48 के अिुसार अपिे कममिाररयो ंको िेति का भुगताि 

करिे और भारत सरकार द्वारा समय-समय पर अवधसूवित की गई वकसी भी िृद्धि को शावमल करिे 

के वलए सहमत होगा। मजदूरी की नू्यितम दरो ं(प्लस िीडीए) को मुख्य श्रम आयुक्त (कें द्रीय), श्रम 

एिं रोजगार मंत्रालय द्वारा समय-समय पर जारी अवधसूििा के अिुसार संशोवधत वकया जाएगा 

अर्ामत हर साल 1 अपै्रल और 1 अकू्टबर 

 

9. संत र्षजनक प्रदर्ान के अर्ीन अनुबंर् की अर्नर्  01 अिूबर 2021 से 31 मधचा 2022 तक 06 

महीने  है जब तक नक सेर्ध की कमी, उपय ग की जधने र्धिी सधमनग्रय  ंकी उप-मधनक गुर्र्त्तध और 

उलं्लघन के कधरर् बैंक द्वधरध इसे कम यध समधि नही ंनकयध जधतध है। संनर्दध की समधखि पूर्ा सूचनध 

जधरी करके की जधएगी। ऐसे मधमिे में संनर्दधकधर  क  एक महीने की न नटस अर्नर् दी जधएगी और 

प्रनतभूनत जमधरधनर् र्धपस नही ंकी जधएगी।  

 

10. संनर्दध क  समधि नकए जधने यध इसकध समय पूरध ह  जधने पर संनर्दधकधर बैंक पररसर क  खधिी 

करेगध और बैंक से संबंनर्त सभी सधमधन/सधमग्री/संपनत्त बैंक क  र्धपस करेगध।  

 

11. इस संनर्दध के अंतगात बैंक द्वधरध सभी भुगतधन केर्ि चेनै्न में नकए जधएंगे। 

 

12. इस करधर के तहत यध इससे जुडे नकसी भी कधरर् से उत्पन्न नर्र्धद चेनै्न में उत्पन्न नर्र्धद समझध 

जधएगध और उसके ननपटधन कध िेत्रधनर्कधर चेनै्न में ही खसथत न्यधयधिय  ंकध ननर्धाररत िेत्रधनर्कधर 

ह गध।  

 

13. यह सूनचत नकयध जधतध है नक संनर्दधकधर इस करधर के संबंर् में अपने संनर्दधत्मक दधनयत्व  ंक  पूरध 

करने के दौरधन ठेकदधर क  नमिने र्धिी क ई भी जधनकधरी, सधमग्री तथध बैंक के बुननयधदी 

ढधंचध/नसस्टम/उपस्कर  ंआनद के संबंर् में नमिने र्धिी जधनकधरी कध प्रत्यि यध अप्रत्यि रूप से 

प्रकटीकरर् नकसी अन्य पिकधर क  नही ंकरेगध तथध हमेर्ध इसे अनतग पनीय बनधए रखेगध। िधगू 

कधनून कध अनुपधिन करने यध संनर्दध के अर्ीन अपने दधनयत्व  ंक  पूरध करने के निए आर्श्यक 

ह ने की खसथनत क  छ डकर संनर्दधकधर इस संनर्दध के ब्यौर  ंक  ननजी दधयरे में और ग पनीय रखेगध। 

ननय िध की पूर्ा निखखत अनुमनत के नबनध संनर्दधकधर नकसी व्यधपधररक यध तकनीकी पेपर में यध 

अन्यत्र कधया के नर्र्रर् क  न त  प्रकधनर्त करेगध, न ही प्रकधर्न की अनुमनत देगध और न ही इसकध 

प्रकटीकरर् करेगध। नकसी ग पनीय जधनकधरी के प्रकटीकरर् के पररर्धमस्वरूप बैंक क  हुई हधनन 

के निए संनर्दधकधर बैंक क  िनतपूनता करेगध। उपयुाि र्तों कध पधिन न करनध संनर्दधकधर द्वधरध 

संनर्दध भंग मधनध जधएगध और बैंक हुई िनत कध दधर्ध करने तथध कधनूनी उपधय करने कध हकदधर 

ह गध। इस करधर के अर्ीन ग पनीय जधनकधरी कध प्रकटीकरर् न नकए जधने के दधनयत्व क  सुनननश्चत 

करने के निए संनर्दधकधर अपने कमाचधररय  ंके संबंर् में सभी उनचत कधरार्धई करेगध। प्रकटीकरर् 

न करने और ग पनीयतध के संबंर् में संनर्दधकधर कध दधनयत्व इस करधर के समधि ह ने यध नकसी भी 

कधरर् से समधि नकए जधने तक बनध रहेगध। 

 

14. कनथत र्तें इस करधर के सधथ पढ़ी जधएंगी और इस करधर कध भधग मधनी जधएंगी और इससे संबंनर्त 

द न  ंपधनटायधं कनथत र्तों कध पधिन करेंगी और अपने-अपने भधग क  कनथत र्तों के अनुसधर पूरध 

करेंगी।   
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15. नक इस संनर्दध के नर्नभन्न भधग  ंक  संनर्दधकधर ने पढ़ और पूरी तरह से समझ नियध है, इसके सधक्ष्य 

के रूप में संनर्दधकधर ने अपनी मुहर (यनद क ई ह  त ) िगधई है और बैंक ने भी अपने प्रधनर्कृत 

अनर्कधरी के मधध्यम से द न  ंकी उपखसथनत में हस्तधिर नकए हैं और उपयुाि निखे गए नदन, मधह 

और र्र्षा के नदन द  प्रनतय  ंमें द न  ंपि  ंद्वधरध हस्तधिर नकए गए हैं। 

 

16.  i) ब्‍िॉक के सधफ-सफधई कधया के निए मधनसक आर्धर पर नबि  ंकध भुगतधन नकयध जधएगध। नबि 

में ननम्‍ननिखखत मदें  र्धनमि ह :ं 

1. केयरटेकर/ सहधयक केयरटेकर द्वधरध नर्नर्र्त प्रमधनर्त उपखसथनत पंजी की प्रनत।  

2. संबंनर्त केयरटेकर/ सहधयक केयरटेकर द्वधरध नर्नर्र्त प्रमधनर्त अनुबंर्-V में संनर्दधकधर द्वधरध 

नकए गए रखरखधर् कधया कध नर्स्‍तृत ररकॉडा।  

3. ठेकध श्रम अनर्ननयम और न्‍यूनतम मज़दूरी अनर्ननयम के अनुपधिन संबंर्ी घ र्षर्ध-पत्र। 

4. कमाचधररय  ंक  अदध नकए गए रे्तन की नर्स्‍तृत सधरर्ी/ बे्कअप, नजसमें, नकए गए संबंनर्त 

सधंनर्नर्क भुगतधन  ं(न्‍यूनतम मज़दूरी, ब नस, ईपीएफ और ईएसआई) कध उल्‍िेख ह ।   

5. नननर्दधकधर क  अपने स्‍टधफ के बैंक खधते में रे्तन सीरे् जमध कर देनध चधनहए और इन्‍र्धइस 

सनहत तैनधत कधनमाक  ंक  नकए गए रे्तन के भुगतधन (ब नस सनहत) कध ब्‍य रध दर्धाते हुए 

मधनसक बैंक नर्र्रर् (दस्‍तधरे्जी सधक्ष्‍य) प्रस्‍तुत करनध चधनहए।   

6. कमाचधरी भनर्ष्‍य नननर् की बधबत नकसी अनुसूनचत बैंक के मधध्‍यम से कमाचधरी भनर्ष्‍य नननर् 

संगठन (ईपीएफओ) क  संनर्दधकधर द्वधरध नकए गए भुगतधन की रसीद की प्रनत, जैसे- भधरतीय 

स्‍टेट बैंक के ई-भुगतधन आदेर्। 

7. कमाचधररय  ंके बीमध की बधबत कमाचधरी रधज्‍य बीमध ननगम (ईएसआईसी) क  अदध नकए गए 

भुगतधन की रसीद की प्रनत।  

8. संपदध नर्भधग के प्रभधरी द्वधरध ननदेनर्त नकए अनुसधर अन्‍य क ई िॉग बुक/ दस्‍तधरे्ज। 

  

     ii) फै्लट       के सधफ-सफधई कधया के निए मधनसक/ नतमधही/ छमधही अंतरधि पर नबि  ंकध भुगतधन 

नकयध जधएगध। नबि के सधथ ननम्‍ननिखखत मदें  र्धनमि ह :ं 

  
 

1. केयरटेकर/ सहधयक केयरटेकर द्वधरध नर्नर्र्त प्रमधनर्त उपखसथनत पंजी की प्रनत। 

2. खधिी फै्लट कध सधफ-सफधई कधया पूरध करने के बधद केयरटेकर/ सहधयक केयरटेकर से िी 

गई नर्नर्र्त स्‍र्ीकृनत-सूचनध। 

3. सधफ-सफधई कधया नकए जधने के बधद ननर्धसी से प्रधप्‍त नर्नर्र्त स्‍र्ीकृनत-सूचनध।  

4. ठेकध श्रम अनर्ननयम और न्‍यूनतम मज़दूरी अनर्ननयम के अनुपधिन संबंर्ी घ र्षर्ध-पत्र। 

5. फै्लट के सधफ-सफधई कधया के निए तैनधत कमाचधररय  ंके रे्तन नर्र्रर्। 

6. संपदध नर्भधग के प्रभधरी द्वधरध ननदेनर्त नकए अनुसधर अन्‍य क ई िॉग बुक/ दस्‍तधरे्ज। 

  

ऐसे नबि  ंकध प्रसंस्‍करर् भुगतधन के निए नही ंनकयध जधएगध, नजनके सधथ उक्‍त दस्‍तधरे्ज प्रस्‍तुत नही ं

नकए गए ह ।ं 

 

17. संनर्दधकधर संनर्दध में उखल्लखखत नकए गए अनुसधर कधया की प्रगनत की आर्श्यक दर और कधया की 

गुर्र्त्तध के अनुरूप कधरीगरी क  सुनननश्चत करने के निए भधरतीय ररज़र्ा बैंक की संतुनि के अनुरूप 

पयधाि संख्यध में मजदूर  ंकी ननयुखि करेगध।  संनर्दधकधर कधया के संबंर् में ऐसे नकसी भी व्यखि 

क   कधम पर नही ंिगधएगध ज  18 र्र्षा से कम की आयु कध ह । 
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18. संनर्दधकधर द्वधरध कधम पर िगधए गए सभी श्रनमक यध कमाचधरी संनर्दधकधर के कमाचधरी मधने जधएंगे 

और ऐसे श्रनमक /ं कमाचधररय  ंके संबंर् में भधरतीय ररज़र्ा बैंक पर नकसी भी प्रकधर की प्रकृनत की 

नजमे्मदधरी नही ंह गी।  

 

19. संनर्दधकधर उसके दौरधन कधम पर िगधए गए श्रनमक  ंक  मजदूरी कध भुगतधन सीरे् ही करेगध ज  

नक  नू्यनतम मजदूरी अनर्ननयम 1948, भधरत सरकधर द्वधरध ननर्धाररत नू्यनतम मजदूरी से कम  न 

ह ।  

 

20. संनर्दधकधर उसके द्वधरध यध उसके उप-संनर्दधकधर द्वधरध कधम पर िगधए गए श्रनमक  ंके संबंर् में 

ब िीदधतध श्रम नर्ननयमन में उल्लखखत सभी मधमि  ंके संबंर् में अनुपधिन करेगध। 

 

 

21. संनर्दधकधर मजदूरी अनर्ननयम, 1936, नू्यनतम मजदूरी अनर्ननयम, 1948, ननय िध दधनयत्व 

अनर्ननयम, 1938 ,कमाकधर प्रनतकर अनर्ननयम, 1923,  औद्य नगक नर्र्धद अनर्ननयम, 1947, 

मधतृत्व िधभ अनर्ननयम, 1970,  कधयासथि पर मनहिधओ ंकध िैंनगंक उत्पीडन ( ननर्धरर्, प्रनतरे्षर् 

और प्रनतत र्ष)   अनर्ननयम, 2013 यध उसमें नकए गए नकसी प्रकधर के संर् र्न यध इससे संबंनर्त 

अन्य कधनून और समय-समय पर बनधए गए ननयम  ंकध पधिन करेगध 

 

22. संनर्दधकधर ननम्न के संबंर् में भधरतीय ररज़र्ा बैंक के पि में बीमध करर्धएगध और उसे िधगू रखेगध 

(a) कधया के ननष्पधदन से/दौरधन ह ने र्धिी तीसरी पधटी के नुकसधन/ व्यखि यध संपनत्त क  हुए 

नुकसधन से उत्पन्न दधर्ध 

(b) कधया के ननष्पधदन के दौरधन संनर्दधकधर द्वधरध कधम पर िगधए गए कधमगधर के कधरर् हुए 

नुकसधन/िनत से उत्पन्न दधर्ध 

(c) िधगू पीएफ/श्रम कधनून ,ं ईएसआई, नर्ननयम  ंआनद कध अनुपधिन न नकए जधने के कधरर् उत्पन्न 

क ई दधर्ध 

 

23. संनर्दधकधर ननय िध द्वधरध अनुम नदत नकसी  बीमध कंपनी से सभी आर्श्यक बीमध कर्र (कधमगधर 

प्रनतपूनता पॉनिसी), तीसरी पधटी/ सधर्ाजननक देयतध के ज खखम  ंके निए बीमध पॉनिसी ननय िध और 

संनर्दधकधर के संयुि नधम पर ( नजसमें ननय िध कध नधम पॉनिसी में पहिे रखध जधएगध) िेगध और 

ऐसी पॉनिसी यध पॉनिनसय  ंक  कधया रु्रू ह ने से पहिे जमध करेगध। कधमगधर प्रनतपूनता पॉनिसी के 

अंतगात नू्यनतम कर्र संनर्दध क  पूरध करने के निए कधम पर रखे गए कधमगधर त  दी जधने र्धिी 

मजदूरी के अनुरूप ह गध। तीसरी पधटी/सधर्ाजननक देयतध के अंतगात नू्यनतम कर्र नू्यनतम रु 2 

िधख ह गध।  

 

24. संनर्दधकधर संनर्दध श्रम (नर्ननयमन और उनू्मिन) अनर्ननयम 1970 के सभी प्रधर्र्धन  ंकध अनुपधिन 

करेगध। अंनतम नबि जधरी करने से पूर्ा संनर्दधकधर इस आर्य कध प्रमधर्पत्र प्रसु्तत करेगध नक उसने 

कधया पूरध करने के निए कधम पर िगधए गए सभी प्रकधर के मजदूर  ंके निए पूरी बकधयध रधनर् कध 

भुगतधन नकयध है और यह भुगतधन नू्यनतम मजदूरी अनर्ननयम, 1949 के तहत ननर्धाररत मजदूरी से 

कम नही ंहै और उसने  ठेकध मजदूरी करने के निए आर्श्यक सुनर्र्धएं उपिब्ध करधने के संबंर् में 

सीएिआरए अनर्ननयम के प्रधर्र्धन  ंकध पधिन नकयध है।  

 

25. संनर्दधकधर/एजेंसी मनहिधओ ंकध कधयासथि पर िैंनगंक उत्पीडन ( ननर्धरर्, प्रनतरे्षर् और प्रनतत र्ष)  

अनर्ननयम, 2013 (अनर्ननयम) के प्रधर्र्धन  ंकध पूर्ा अऩुपधिन करने के निए पूरी तरह नजमे्मदधर 

ह गध। संनर्दधकधर/एजेंसी के पररसर के भीतर अपने कमाचधरी के खखिधफ िैंनगक उत्पीडन की नकसी 
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भी नर्कधयत के मधमिे में नर्कधयत संनर्दधकधर/एजेंसी द्वधरध गनठत आंतररक नर्कधयत सनमनत के 

समि दधयर की जधएगी। ज  नक उि नर्कधयत के संबंर् में अनर्ननयम के अंतगात समुनचत कधरार्धई 

सुनननश्चत करेगध।  

 

26. संनर्दधकधर/एजेंसी के नकसी व्‍यनथत कमाचधरी द्वधरध, बैंक के नकसी कमाचधरी/आरं्टी के नर्रुि की 

गई िैंनगक उत्पीडन की नकसी भी नर्कधयत कध संज्ञधन बैंक द्वधरध गनठत िेत्रीय नर्कधयत सनमनत 

द्वधरध नियध जधएगध।  

 

27. संनर्दधकधर ऐसी सधमग्री / ब्धंड कध उपय ग करने के निए सहमत हैं ज  सर्ोत्तम गुर्र्त्तध कध ह गध। 

बैंक क  आर्नर्क आर्धर पर संनर्दधकधर द्वधरध उपय ग की जधने र्धिी सधमनग्रय  ंकी गुर्र्त्तध की 

जधंच करने कध अनर्कधर सुरनित है। 

 

28. यनद घटनध में संनर्दधकधर कध क ई कमाचधरी र्धनमि ह तध है त  उस खसथनत प्रदधन की जधने र्धिी 

नकसी भी मौनद्रक प्रनतपूनता के निए संनर्दधकधर उत्तरदधनयत्व ह गध, उदधहरर् के निए बैंक के नकसी 

कमाचधरी क  दी जधने र्धिी मौनद्रक रधहत यनद संनर्दधकधर के कमाचधरी द्वधरध यौन नहंसध नसि ह  

जधती है।  

 

29. कधयासथि पर िैंनगंक उत्पीडन की र कथधम और अन्य संबंनर्त मुद्द  ं पर अपने कमाचधररय  ं क  

नर्नित करने की नजमे्मदधरी संनर्दधकधर की ह गी। 

 

30. संनर्दधकधर बैंक पररसर में कधम पर िगधए गए अपने कमाचधररय  ंकी पूरी और अद्यतन सूची उपिब्ध 

करर्धएगध।  

 

31. जोस्खम खंड: मौजूदध व्यर्सथध की नकसी भी नर्फितध के मधमिे में संनर्दधकधर क  अनुबंर् के तहत 

कधम करने के निए हर समय स्टैंडबधय व्यर्सथध ह गी। बैंक नकसी भी समय निखखत न नटस देकर 

अनुबंर् समधि करने कध अनर्कधर सुरनित रखतध है, अगर सेर्धओ ंक  असंत र्षजनक पधयध जधतध 

है और संनर्दधकधर की िधगत, ज खखम और नजमे्मदधररय  ंपर नकसी भी अन्य चयननत नननर्दधकधर 

क  अनुबंर् देने कध अनर्कधर भी है। इसके कधरर् नकए गए अनतररि व्यय क  आरबीआई, चेन्नई 

द्वधरध संनर्दधकधर के सुरिध जमध यध िंनबत नबि से यध एक अिग र्सूिी कध दधर्ध उठधकर र्सूि 

नकयध जधएगध। 

 

32. वर्र्ाद विपटाि:यह पधरस्पररक रूप से सहमत है नक इस समझौते के संबंर् में यध उससे उत्पन्न 

ह ने र्धिे सभी मतभेद  ंऔर नर्र्धद  ंपर पधरस्पररक चचधा और र्धतधाओ ंकध ननपटधरध नकयध जधएगध 

यनद ऐसे नर्र्धद  ंऔर मतभेद  ंक  सुिझधयध जध सकतध है और चचधाओ ंऔर र्धतधाओ ंद्वधरध हि नकयध 

जध सकतध  है, त  इसे संदनभात नकयध जधएगध बैंक द्वधरध ननयुि एकि मध्यसथ नजसकध ननर्ाय द न  ं

पि  ंपर अंनतम और बधध्यकधरी ह गध।बी) क ई भी कधनूनी नर्र्धद केर्ि चेन्नई िेत्रधनर्कधर के अर्ीन 

ह गध। 

 

33. संवर्दा का नर्ीकरण: बैंक अपिे स्िवििेक पर संविदाकार के कायमविष्पादि को संतोषजिक 

पाए जािे पर इस एएमसी का ििीकरण िषम 2022-23 और 2023-24 के वलए करिे पर वििार 

करेगा, वजस पर पूिोक्त विबंधि ि शतें लागू होगंी तर्ा मौजूदा ि्यूितम मज़दूरी के आधार पर दरो ं

में बढोतरी/ कमी होगी। इस संबंध में बैंक का विणमय अंवतम ि बाध्यकारी होगा। इसके अलािा, 

सेिा प्रभारो ंमें अवधकतम अिुमेय िृद्धि सीपीआई और डब्ल्यूपीआई सूिकांको ंके आधार पर होगी, 

वजस पर विणमय बैंक द्वारा वलया जाएगा।   
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क ई भी नर्र्धद उत्पन्न ह ने  की खसथनत में करधर के  अंगे्रजी खंड  ंक  नर्चधर के निए अंनतम मधनध जधएगध।    

 

हस्तधिर खंडः  

ननम्न द्वधरध हस्तधिररत और सुपुदा : 

संनर्दधकधर 

हस्तधिर मुहर 

पतध  

 

आरबीआई के प्रधनर्कृत हस्तधिरी 

पदनधम और पतध 

सधिी 

 

हस्तधिर 

नधम और पतध 

 

सधिी 

 

हस्तधिर 

नधम और पतध 
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Section: F- General Instructions to Contractors 

e-Tenders comprising duly filled in details of both Part I and Part II specifications of 

the tender should be uploaded in MSTC website under RBI Portal for the work 

‘Comprehensive Annual Maintenance Contract (CAMC) for providing Housekeeping 

services to Bank’s 03 Residential Colonies Located at K.K Nagar, P.H Road and SAF-

Koyambedu’ not later than 3:00 PM on August 19, 2021. 

 

1. The tender documents will be available for viewing/downloading for the intending 

bidders from 16:00 Hrs of July 21, 2021. The bidders who do not comply with the 

following pre- qualification criteria and have not submitted requisite EMD, will not 

be considered for opening of their tender Part-II. 

 

2. Part I of the tender will be opened at 16:00 Hrs. on August 19, 2021. Upon 
scrutiny of Part-I by the Bank, Part II of the eligible tenderers will be opened on 
a subsequent date under intimation, to the eligible bidders. Tenders shall remain 
valid for acceptance by the Bank for a period of three months from the date of 
opening of Part I of the tender, which period may be extended by agreement and 
the tenderer shall not cancel or withdraw the tender during this period.  
 

3.  Digital Signatures may be used to submit the tender in token of his/their acquainted 

himself/themselves with the General Conditions of Contract, Specifications, Special 

Conditions, etc. as laid down.  

 

4.  If any of the document is missing, the tender may be considered invalid by the Bank 

at its discretion. No advice of any change in rate or conditions after the opening of the 

tender will be entertained. 

5. Earnest Money and Performance Guarantee during contract period:  

 Tenderers shall pay as Earnest Money Deposit a sum of ₹1,98,000/- (Rupees One Lakh 

Ninety-Eight Thousand only) by NEFT/RTGS in favour of the Reserve Bank of India, 

Chennai. Under no circumstances EMD will be accepted in the form of fixed deposits of the 

bank or cheque etc. On award of contract, the successful Tenderer shall furnish an amount 

of 5% of the contract value in the form of a Performance Bank Guarantee from any 

scheduled Bank in the form prescribed by the Bank (which will be submitted along with letter 

of acceptance) towards security deposit for the due fulfilment of the contract. 

 

6 The Earnest Money Deposit submitted by successful Tenderer shall be returned within 

one month of award of work post submission of the Performance Bank Guarantee. The 

Performance Bank Guarantee towards security deposit shall be valid for the entire contract 

period. 

 

7.The Reserve Bank of India does not bind itself to accept, the lowest or any tender and 

reserve to itself the right to accept or reject any or all the tenders, either in whole or in part, 

without assigning any reasons for doing so. The Earnest Money will be refunded to the 

tenderer if his tender is not accepted but without any interest.  
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8. All compensation or other sums of money payable by the Contractor to the Bank under 

the terms of this Contract may be deducted from the security deposit if the amount so permits 

and the Contractor shall, unless such deposit has become otherwise payable, within ten 

days after such deduction make good in cash the amount so deducted. 

9. The Contractor shall not assign the Contract. In case of breach of these conditions, the 

Bank may serve a notice in writing on the Contractor rescinding the Contract whereupon the 

security deposit shall stand forfeited to the Bank. 

10. For all intents and purpose the service providing agency shall be the “Employer” within 

the meaning of different Manpower Legislations in respect of the manpower employed and 

deployed in this office. The persons deployed by the contractor in the office shall not have 

claims of Master and Servant relationship nor have any principal and agent relationship with 

or against the Competent Authority. 

11. Evaluation of tenders: 

The Price Bid consists of following components: 

I.FIXED COMPONENT: 

A). Gross Wages for total employees: Basic Wages (Minimum) (plus Variable 

Dearness Allowance) House Keeping Staff (Unskilled) and Supervisor(Semi-

Skilled) according to Minimum Wages Act of Government of India, applicable 

Employees State Insurance (ESI), Employees Provident Fund (EPF), and 

Bonus. 

II.VARIABLE COMPONENT: 

B). Service charges for providing 21 employees, which includes Contractor’s 
Overhead Charges (cost of salary over and above the minimum wages/ bonus) 
& Profit, items like procurement of cleaning material, Insurance charges 
(Workmen Compensation Policy, Third Party Liability Policy), charges for 
providing uniform and identity cards to the workmen or any other expenses 
applicable for 12 months. 
C) Flat Cleaning Charges (Weekly/Quarterly/Half yearly) inclusive of Cleaning 

materials. 

12.On receipt of intimation from the Bank of acceptance of his/their tender, the successful 

tenderer shall be bound to implement the contract and within fourteen days thereof the 

successful tenderer shall sign an agreement in accordance with the draft agreement and 

the Schedule of Conditions but the written acceptance by the Reserve Bank of India of a 

tender will constitute a binding contract between the Reserve Bank of India and the person 

so tendering, whether such formal agreement is or is not subsequently executed. 

 

13.The Reserve Bank of India does not bind itself to accept, the lowest or any tender 

and reserve to itself the right to accept or reject any or all the tenders, either in whole 

or in part, without assigning any reasons for doing so. 

 

14. The tenderer must obtain for himself on his own responsibility and at his own expenses 

all the information which may be necessary for the purpose of making a tender and for 
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entering into a contract and must examine the drawings and must inspect the site of the 

work and acquaint himself with all local conditions, means of access to the work, nature of 

the work and all matters appertaining thereto. 

 

15. The rates for the items in Part II should be quoted Exclusive of GST, wherein the total 

of all the items under-price bid will be subjected to GST @18%. Each invoice/bill shall 

indicate amongst other things, the contractor’s PAN and GST Registration Number. The 

contract value will also be subject to TDS/Withholding Tax as per law. 

 

16.The Contractor must bear in mind that all the work shall be carried out strictly in 

accordance with the specifications made by the Bank and in compliance of the 

requirements of the local public authorities and to the requirements of the Bank and 

no deviation on any account will be permitted. The successful tenderer should make 

his own arrangement to obtain all materials required for the work. 

 

17. Every employee so engaged by the contractor shall wear uniform, a badge bearing 

his/her name while on duty.  

 

18. Police Verification of all Workmen / Supervisors / Officials for entering in to the 
Bank’s Residential Premises: The successful tenderer shall submit the necessary 
Police Verification Certificate of each deployed workman / supervisors / officials from 
Local Police Authorities about his/her identity records within 45 days of awarding the 
contract. Any change of deployment also needs to be submitted for the above 
provision without any lapses. Further, the agency should ensure that the staff deployed 
is medically fit and free from contagious diseases. 
 

19. Termination of services of any person deployed by the contractor shall be made 

by a letter of termination of contractor. Bank will not issue any letter in this regard. 

 

20. Water & Electricity shall be provided free of cost for execution of the work at 

convenient place. Contractor has to make his own arrangement for using water and 

electrical supply at end. The contractor shall, however take care to ensure that no 

undue wastage of water/electricity is caused. All necessary safety measures shall be 

taken by the contractor to avoid any mishap/accident. The contractor shall be 

penalized by the Bank if any laxity on his part is observed in this matter. 

 

21. The contractor shall provide the copies of relevant records during the period of 

contract or otherwise even after the contract is over whenever required by the Bank. 

 

22. The contractor shall be responsible to maintain all property and equipment of the 

RBI entrusted to it. Any damage or loss caused by the contractor’s persons to the 

Bank in whatever shape would be recovered from the contractor. 
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23. The Bank does not recognize any employee employer relationship with any of the 

workers of the contractor and their services shall be automatically discontinued with 

the termination of the contract. 

 

24.In the event of any provisions of the contract requiring to be modified after the 

agreement has been signed, the modifications shall be made in writing and signed by 

the Bank and the contractor or his authorized representative. Such modifications will 

not be effective until the same have been signed by both the parties. Any verbal or 

written arrangements for abandoning, modifying extending, reducing or supplementing 

the contract, or any of the terms thereof shall be deemed to be provisional and shall 

not be binding on the Bank unless and until the same are incorporated in a formal 

instrument and signed by the Bank and the contractor. The Bank shall not be under 

any obligation for providing employment to any of the worker of the contractor after 

expiry of the contract. 

 

25. If the contractor shall have any doubt as to the meaning of any portion of the 
general conditions, or the special conditions or the scope of the work or the 
specifications or any other matter concerning the contract he shall in good time, before 
submitting his tender, put forth the particulars thereof and submit them to the Bank, in 
writing in order that such doubts may be clarified authoritatively in writing before 
tendering. Once a tender is submitted, the matter will be decided according to tender 
conditions in the absence of such authentic pre-clarification. 
 
26. The Contractor shall pay to the labourers employed by him directly wages not less 
than minimum wage as prescribed in Minimum Wages Act 1948, of Government of 
India. Minimum rates of wages (plus VDA) will be revised as per the Notification issued 
by the Chief Labour Commissioner (Central), Ministry of Labour & Employment from 
time to time i.e. 1st April and 1st October every year. 
 

27. The contractor shall make available the services of Housekeepers on all days of 
the week except National Holidays. The contractor should ensure that minimum 
number of persons as stated in scope of work are deployed daily. The contractor may 
provide weekly off on rotational basis to the employees, but the contractor should 
ensure that the services of an alternate skilled &experienced Housekeeper is always 
available. In case of absence of Housekeeper, the contractor should ensure that the 
service of alternate Housekeeper is always available for uninterrupted service 
delivery, the cost for such arrangement has to be included in their quote and no 
additional cost will be paid separately for such arrangement. 
 

The timings and minimum requirement of laborers required are as follows for Block 
Cleaning and flat cleaning work at all three residential colonies located in Chennai 
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*The bidders shall, however, survey the area & assess the manpower 

requirement at their own. The bidder must employ an adult & experienced labour 

only. However, the above labourers’ number can be increased or decreased at 

the discretion of the Bank, based on the requirement. 

 

For Flat Cleaning works, the rates will be paid based on the number of flats/toilets 
cleaned and no minimum charges will be paid based on the labour employed. 
Separate labourers different from that of used for block cleaning works needs to be 
employed. The availability of the flat for cleaning is as per the convenience of the 
resident/occupant accordingly the contractor cannot force the resident or claim the 
right to clean the flat/toilet.  
 
28. The Tenderers are advised to visit all three (3) Residential Colonies after 
obtaining prior approval and acquaint themselves of the site conditions before 
submitting the Tender.  
 
29. The Tenderers are advised to submit the Tender based strictly on the 
General Conditions of the Contract and scope of works as specified contained in 
the Tender documents, and not to stipulate any deviations. If acceptance of the 
terms and conditions given in the Tender documents has any price implications, the 

Sl. 
No. 

Type of 
Work 

Frequency 
of cleaning 

Manpower Required Category Timings 

1. Block 
Cleaning 

Regularly on 
all days of 
the except 
national 
Holidays 

K.K Nagar 05 

P.H Road 10 

SAF-

Koyambedu 

05 

Supervisor 01 

Total 21 
 

House 
Keepers  

 

 
 
 
 
 

Normal 
Working 
hours: 

(8hours) 9 
AM to 

5.30 PM 
with half 
an hour 
lunch 
break. 

 
  2.    

Flat 
Cleaning  
 
a). 
Officers 
Flat and 
Class III 
Flats 
occupied 
by 
Officers 
 
 
 
b). Class 
III & Class 
IV 

Cleaning of 
toilet on 
weekly basis 
deep 
cleaning of 
flat has be to 
be carried out 
on quarterly 
basis. 
 

 

deep 

cleaning of 

flat has be to 

be carried 

out on Half 

yearly basis 

for Class 

III/IV. 

Separate labourers 
different from that of 
used for block cleaning 
works needs to be 
employed and 
attendance for the 
same to be submitted 
along with the 
Invoice. 

Flat 
Cleaners 
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same should be considered and included in the bid price. Any Tender containing 
deviation from the laid terms and conditions is liable to be rejected. 
 
30. The contractor shall comply with the provisions of all labour legislation including 
the requirement of –  
     a) The payment of Wages Act 
     b) Employers liability Act, including P.F Act, Gratuity Act, etc.  
     c) Workmen’s Compensation Act. 
     d) Contract Labour (Regulation and Abolition) Act,  
     e) Apprentices Act  
     f) Any other act or enactment relating thereto, and rules formed there under      
     from time to time.  
 
31. The Tenderer must obtain for himself on his own responsibility and at his own 
expense, all the information which may be necessary for the purpose of making a 
Tender and for entering into a contract and must inspect the site of the work, and 
acquaint himself with all local conditions, means of access to the work, nature of the 
work and all matters appertaining thereto. The Employer's decision in such cases 
shall be final and shall not be open to arbitration. 
 
32. The Contractor shall strictly comply with the provisions of contract labour acts or 
any other act pertaining to the contract labour that may be in force or that may be 
introduced during the currency of contract. Compliance of such acts now or 
subsequently will be at the contractor's cost. 
 
33. The movement of the Housekeeping services staff should be confined to the area 

of their duty only. If they find any valuable item lying in/near the premises, they should 

immediately deposit it with the security officer. 

 

34. The contractor shall not be entitled to any compensation for any loss suffered by 
him on account of delays in commencing or executing the work, whatever the cause 
of delays may be, including delays arising out of modifications to the work entrusted 
to him or in any subcontract connected therewith or delays in awarding contracts for 
other trades of the project or in commencement or completion of such works. The 
Employer does not accept liability for any sum besides the Tender amount, subject to 
such variations as are provided for herein. 
 
35. The Contractor shall inspect the site and understand the scope of work before 
quoting. They may contact the concerned colony Caretaker/Asst.Caretaker for 
clarification in case of doubts, if any. 
 
36. The Contractor should submit the AMC agreement in bilingual format only. In case 
of any dispute arises, agreement clauses in English will be considered valid. 
 
37. The successful tenderer will be forfeited if he fails to comply with any of the 
conditions of the contract. The name of the successful contractor will be 
delisted/removed from the Bank’s approved/empanelled list & no work will be awarded 
in future, if the successful tenderer fails to comply with any of the conditions of the 
contract. 
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38. Bank is not liable for compensation for any accident fatal or otherwise of the 
workmen on duty or on third party. The responsibility of such mishap rest with the 
contractor. 

39. Escalation clause: The rates shall also be firm and valid for a tenure of the 
contract from the issue of work order and shall not be subject to exchange variations, 
labour condition, fluctuations in railway freights or any conditions whatsoever. In case, 
whenever there is increase in minimum wages notified by Government of India, the 
firm shall pay the wages in addition to the existing wages for the tenure of the contract. 
The upward revision of wages shall be taken in to consideration by the Bank during 
the renewal of the said contract i.e. after the completion of the said contract subject to 
satisfactory performance of the firm as per the terms of the contract. 

 

40.  The Contractor should note that Smoking, Drinking Alcohol, Chewing 
Pan/Tobacco in the Bank’s premises is strictly prohibited and ensure that the workers 
deployed in the Bank’s premises abide this rule strictly. 

41. The Contractor shall remove all workers deployed by them in the Bank’s premises 
immediately on termination/expiry of the contract and ensure that such persons shall 
not create any disruption/ hindrance/problem of any nature in the Bank’s premises. 

42. The Contractor and his staff shall be under the general supervision and control of 
the Assistant Manager (P&SE) /Assistant Caretaker or any other personnel deputed 
for the purpose by the Bank and shall obtain necessary instructions from him for the 
day-to-day work in the premises. 

43. The contractor shall not engage any sub-contractor or transfer the contract to any 
other person in any manner. 

44. All liabilities arising out of accident or death while on duty shall be borne by the 
contractor. 

45. In the event of default being made in the payment of any money in respect of 
wages of any person deployed by the contractor for carrying out of this contract and if 
a claim therefore is filed in the office of the Labour Authorities and proof thereof is 
furnished to the satisfaction of the Labour Authorities, the Bank may, failing payment 
of the said money by the contractor, make payment of such claim on behalf of the 
contractor to the said Labour Authorities and any sums so paid shall be recoverable 
by the Bank from the contractor. 

46. The contractor shall not employ any person below the age of 18 yrs.  

47. The tenderer should credit the salary directly to the bank a/c of their staff and 
submit monthly Bank statement (documentary evidence) showing payment of salary 
made to deployed personnel along with invoice. The Contractor will be responsible for 
opening bank accounts of its employees. In case any complaint is received, or it is 
observed that the payment to the housekeeping staff is not being made as per law, 
the Bank shall have right to make payment to these workers at the risk and cost of the 
Contractor. The Bank shall not incur any liability for any expenditure whatsoever on 
the persons employed by the Contractor because of any such statutory obligation.  
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48. The Contractor shall obtain Labour license under the provisions of The Contract 
Labour (R&A) Act, 1970; in case the strength of the workmen deployed by them in the 
premises of the Bank exceeds 19 on any day. 
 
49. Renewal of contract: At the sole discretion of the Employer, the AMC shall be 
considered for further renewal for 2022-23 and 2023-24 on same terms and conditions 
with requisite increase / decrease in rates based on the applicable minimum wages 
provided the Employer finds the services of the Contractor satisfactory. The decision 
of the Employer in this regard shall be final and binding. In addition to this, the 
maximum permissible increase in the Service Charges will be based on CPI and WPI 
indices, as decided by the Bank. 

50. Maintenance of Attendance & Complaint register 

I. An attendance register has to be maintained with the Caretaker/Asst.Caretaker 

and the employees engaged by the contractor should duly sign the same in the 

presence of the Care taker/Asst.Caretaker.  

 

II. A separate complaint register has to be maintained by the contractor with 

complete details of the complaints registered by the residents. 

 

III. A photocopy of the pages of the complaint register so maintained should be on 

monthly basis submitted to the respective Caretaker/Assistant 

caretaker/Security officer along with the monthly bill and the same should be 

duly certified by the Bank official concerned.   

 

IV. List of Documents to be submitted along with Monthly Bill:  

1. i) Payment of the bills will be made on Monthly basis for Block Cleaning work. The 
bill must contain:  

a. Copy of Attendance Register duly certified by Caretaker/Asst.Caretaker. 

b. Detailed record of the maintenance job carried out by the contractor Annex 
V duly certified by respective Caretaker/Asst. Caretaker. 

c. Declaration for compliance of Contract Labour Act & Minimum Wages Act. 

d. Detailed schedule/breakup of salary paid to employees clearly stating 

respective statutory payments (Minimum Wages, Bonus, EPF and ESI) 

remitted.  

e. The tenderer should credit the salary directly to the bank a/c of their staff 
and submit monthly Bank statement (documentary evidence) showing 
payment of salary (inclusive of bonus) made to deployed personnel along 
with invoice. 

f. A copy of receipt of payment made by the contractor towards Employees 
Provident Fund to the Employees Provident Fund Organization(EPFO) 
through any scheduled bank, like e-Pay Order of the State Bank of India.  

g. A copy of receipt of payment made by the contractor towards Employees 
insurance to the Employees’ State Insurance Corporation (ESIC)  

h. Any other log books/document as directed by Estate Dept. in charge. 
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  ii) Payment of the bills will be made on Monthly/Quarterly/Half yearly basis for Flat 

Cleaning work. The bill must contain: 

a. Copy of Attendance Register duly certified by Caretaker/Asst.Caretaker. 

b. Due acknowledgement taken from the Caretaker/Asst.caretaker after the 
vacant flat cleaning is done. 

c. Due acknowledgement taken from the resident/occupant after the cleaning 
is done. 

d. Declaration for compliance of Contract Labour Act & Minimum Wages Act. 
e. Salary statements of employees deployed for flat cleaning work. 
f. Any other log books/document as directed by Estate Dept. in charge. 

 

The bills submitted without the above said documents shall not be processed for 
payment. 

 

V. The successful tenderer must submit a certificate every month by certifying the 

following  

a) Wages of workers were credited to their bank accounts on _______ 

(Acknowledgment by bank enclosed).  

b) ESI Contribution relating to workers amounting to Rs.______________ was 

deposited on _________ (Copy of Challan enclosed with contribution sheet)  

c) EPF Contribution relating to workers amounting to Rs.______________ was 

deposited on ______ (copy of the Challan enclosed with contribution sheet)  

d) We are complying with all statutory Labour Laws including Minimum Wage 

Act. 

 

VI. In case of absence of regular employees, a separate column has to be 

maintained for the additional/replacement employees. 

51. Penalty: -  
The Contractor shall maintain an attendance register duly signed by designated 
Bank’s staff and attach a copy of the same with each month’s bills failing which no 
payments shall be released. In case any of the contractor’s personnel deployed is 
absent and is unable to provide suitable substitute, a penalty equal to the wages 
of the absent personnel(s) in addition to that an amount of ₹500/- per day shall be 
levied by the Bank and the same shall be deducted from the contractor’s bills.  
 
In case any complaint is received regarding misconduct/misbehaviour of agency’s 
personnel, or of poor quality of work, a penalty of ₹2000/- (Rupees Two 
Thousand only) for each such incident shall be levied and the same shall be 
deducted from agency’s pending/subsequent bill. Further it shall be obligatory 
upon the agency to remove the said personnel from the site immediately after 
being notified by the Bank. 
 

52. Terms of Payment 

i. Payment in respect of manpower deployment will be made as per actual 
deployment and the firms/ contractors are advised to submit proof of 
deployment by way of attendance registers. 
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ii. The successful tenderer should credit the salary directly to the bank a/c of their 
staff and submit monthly Bank statement showing payment of salary. Necessary 
PF etc. to be ensured as per statutory rules. The Bank reserve the right to verify 
the same as and when required and accordingly, the contractor must have the 
necessary documents to submit the same. No Invoice would be accepted without 
the supporting document of Bank statement, ESI and PF dues. The Bank prefers 
that the Agency should pay their staff salary at-least by 10th of every month by 
means of NEFT/RTGS/Cheque and for this purpose a bank account should be 
maintained by their staff. 

 
iii. Bank's official will verify the deployment of people/ manpower at regular 

intervals; hence an attendance register should be maintained for verification and 
copy of the same duly attested. 

 
iv. Payment of monthly bills /lump sum charges will be paid through RTGS/NEFT on 

submission of copy of attendance register, complaint registered duly certified by 
the officers concerned. Wages must be paid to the employees by the contractor 
without waiting for the payment from the Bank.   
 

v. If the contractor fails to provide proof of payment of statutory dues, his contract 
shall be terminated after serving one month’s notice. The Housekeeping Agency 
shall make payment of monthly wages (as quoted in the Financial Bid) to the 
deployed staffs through bank accounts only. Cash payment receipt will not be 
entertained and payment in cash will be deemed as no payment at all. If the 
agency does not make payment through Bank account, the contract will be 
terminated. 

 

53. Security Deposit 

The successful Tenderer shall furnish an amount of 5% of the contract value in the 

form of a Performance Bank Guarantee from any scheduled Bank in the form 

prescribed by the Bank (which will be submitted along with letter of acceptance) 

towards security deposit for the due fulfilment of the contract. The Performance Bank 

Guarantee towards security deposit shall be valid for the entire contract period. 

 

54. Insurance 

1) The contractor shall take necessary insurance covers namely Workmen 
Compensation Policy, third party / public liability with an Insurance Company 
approved by the Employer a policy of Insurance in the joint names of the Bank 
and the Contractor (name of the former being placed first in the policy) against 
such risks and deposit such policy or policies before commencement of the 
works. The Minimum cover under (Workmen Compensation Policy) shall be to 
the extent of wages paid to the workman deployed for the fulfilment of the 
contract. The Minimum cover under third party / public liability shall be for a 
minimum of ₹2 lakh. 
 

2) The Contractor shall indemnify and keep indemnified the RESERVE BANK OF 
INDIA against: 
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a. Any claim arising out of third party loss/ damage to life or property 
caused by/during execution of the work. 

b. Any claim arising out of loss/ damage to the workmen engaged by the 
contractor during execution of the work. 

c. Any claim due to non-compliance of applicable PF/ Labour laws, ESI, 
regulations etc. 

 
Note: These policies shall be valid till the completion of the work. If the contractor 

does not provide these policies, the Bank reserves the right to take the above 

insurance policies themselves and recover the cost thereof from the bill of the 

contractor with additional penalty amounting to twice the premium.  

 

55.Settlement of Disputes by Arbitration: 

a) All disputes and differences of any kind whatever arising out of or in connection with 

the contract or the carrying out of the works (whether during the progress of the works 

or after its completion and whether before or after the termination or abandonment or 

breach of the contract) shall be referred to and settled by the Bank who shall state its 

decision in writing. Such decision may be in the form of a final certificate or otherwise. 

The decision of the Bank with respect to any of the excepted matters shall be final and 

without appeal. But if the Contractor is dissatisfied on any matter, he may within 28 

days after receiving notice of such decision, give a written notice to the other party 

requiring that the matters in dispute be referred for arbitration. Such written notice shall 

specify the matters, which are in dispute or difference of which such written notice has 

been given. If both the parties agree, a single arbitrator shall be appointed for the 

purpose. In case no agreement could be reached on the appointment of single 

arbitrator, both the parties shall nominate one person each as an arbitrator on their 

behalf. The two arbitrators nominated by the parties shall nominate one more person 

to act as third arbitrator or umpire. 

 

b) The arbitrator or arbitrators, as the case may be, shall have power to open up, 

review and revise any certificate, opinion, decision, requisition or notice, save in regard 

to the excepted matters, referred to in the preceding clause, and to determine all 

matters to dispute which shall be submitted to arbitration and of which notice shall 

have been given as aforesaid. 

 

c) The arbitrator or arbitrators shall make his or their award within one year (or such 

further extended time as may be decided by him or them with the consent of the 

parties) from the date of entering on the reference. In case during the arbitration 

proceedings the parties mutually settle or compromise their dispute or difference, on 

the parties filing their joint memorandum of the settlement or compromise, the 

arbitrator or the arbitrators, shall make an award in terms of such settlement or 

compromise. 

 

d) Upon any such reference, the decision on the cost incidental to the reference and 

award respectively shall be at the discretion of the arbitrator or arbitrators, who may 
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determine the amount thereof or direct the same to be taxed as between the party and 

shall direct by whom and to whom and in what manner the same shall be borne and 

paid 

 

e) This submission shall be deemed to be a submission to arbitration within the 

meaning of the Indian Arbitration and Conciliation Act, 1996 or any statutory 

modification thereof. The award of the arbitrator or arbitrators shall be final and binding 

on the parties. It is agreed that the Contractor shall not delay the carrying out of the 

works by reason of any such matter, question or dispute being referred to arbitration, 

but shall proceed with the works with all due diligence and shall until the decision of 

the arbitrator or arbitrators is given, abide by the decision of the Bank. No award of 

the arbitrator or arbitrators shall relieve the Contractor of his obligations to adhere 

strictly to the Bank's instructions about the actual carrying out of the works. The 

Employer and the Contractor hereby also agree that arbitration under this clause shall 

be a condition precedent to any right of action under the contract. 

 

(f) The agreement shall be subject to the jurisdiction of the Hon’ble High Court of Tamil 

Nadu at Chennai 

 

56.Liquidated damages: In case of the requisite number of services for the duration 

of time as mandated on daily basis are not made available, Bank shall recover 

Damages on Pro-rata basis in respect of deficiency in number of services provided/ 

work executed and/or deficiency in duration of service (in hours), subject to a 

maximum of 10% of contract value. 

 

NOTWITHSTANDING ANYTHING SPECIFIED ABOVE, THE TENDERER SHALL BE 

RESPONSIBLE TO TAKE ALL MEASURES TO MAINTAIN THE SAFETY, LOOK, 

BEAUTY, CLEANLINESS, HYGIENE AND SANITATION OF THE BUILDINGs AND 

PREMISES. 

 

57. TERMS AND CONDITIONS FOR HOUSE KEEPING WORK 
 

1. The period of contract is 06 months i.e. October 01. 2021 to March 31, 2022, 
subject to satisfactory performance, unless it is curtailed by or terminated by 
the Bank owing to deficiency of service, sub-standard quality of the materials 
used, and breach of contract, reduction or cessation of the requirement of the 
work. Termination of the contract shall be made by issuing a prior notice. In 
such case a notice period of one month will be given to the contractor and the 
security deposit shall not be refunded.  
 

2. The Contractor and its staff shall take proper and reasonable precautions of 
Bank’s assets and to preserve from loss, destruction, waste or misuse the areas 
of responsibility given to them by the Bank.  
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3. The execution of cleaning will be done with uniformed, hygiene conscious 

workers.  
 

4. The Contractor shall exclusively supervise or employ sufficient supervisory 
personnel to supervise the work of his/her employees to ensure that the 
services rendered are carried out to maintain high standards of cleanliness. The 
agency must provide one dedicated mobile phone (with SIM card) with 
adequate balance to the Supervisor. This mobile phone will remain with the 
Supervisor on duty. The same mobile number will be circulated in the office. 
The Supervisor will have to be present on all the days of week to supervise the 
cleaning work. 

 
5. The supervisor will also do a continuous check of the work being done by the 

agency staff and maintain a log book of the same.  
 

6. The Contractor shall depute only able bodied, physically fit, well trained and 
disciplined personnel for carrying out the work. Also, the contractor should 
make sure the minimum number of persons, if any, specified in the scope of 
work are deployed on a pro-rata basis. 
 

7. Every employee so engaged by the Contractor shall wear uniform and ID card 
wearing his/her name, while on duty. The said uniform and ID card issued by 
the Contractor shall be provided by the Contractor at his cost.  
 

8. No lapse from the Contractor’s side, which may cause damage to the property 
and injury to the staff in the opinion of the Bank's Engineer, shall be permitted.  

 
9. The work has to be carried out with the least inconvenience to the residents.  

 
10. The Contractor should specify the working hours of their staff and the details 

thereof shall be maintained with the Caretaker/Security Guard of the respective 
colonies. No labourer shall be permitted to stay inside the campus after working 
hours.  

 
11. The Bank shall have the right to ask for the removal of any person employed 

by the Contractor, who is not found to be competent and orderly in the discharge 
of his duty.  
 

12. The Contractor shall have the addresses and photographs of their workmen 
being engaged by them for the said work. Workmen will be allowed inside the 
building only on producing the photo pass issued by the Bank & also have to 
subject themselves to the security restrictions imposed by the Bank. Only the 
contractor himself/ themselves shall be held responsible for conduct of his/ their 
workers/ labour.  

 
13. Within 45 days of award of contract, the Contractor has to obtain police 

verification report on character and antecedents of its personnel and other 
details relating to age, educational qualification, name and permanent address 
to be provided under this contract along with their passport size photographs 
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before engaging them for duty in Bank’s premises. Only able bodied, physically 
fit, well trained, literate, disciplined and honest personnel shall be deployed. 

 
14. The Contractor shall maintain an attendance register and attach a copy of the 

same should be attached with each month’s bills failing which no payments 
shall be released. There should be minimum replacement of persons. In case 
of absenteeism, the contractor needs to send a suitable alternative person as 
a substitute. The contractor is advised to keep one extra person trained in each 
category, so that, in case of absenteeism, the next person can act as 
replacement without hampering any activities.  

 
15. The rates quoted by the Contractor shall be in accordance with the Contract 

Labour Act 1970 / Minimum Wages Act, 1948 for the current year and also 
considering any escalation as notified from time to time by the Government of 
India.  
 

16. The successful tenderer shall be responsible for safety & security of their 
materials & personnel and also for ensuring fire prevention steps at all the times 
in working premises including their part of work.  

 
17. The Contractor shall not engage any subcontractor or transfer the contract to 

any other person in any manner and workers/personnel engaged by the 
contractor shall not accept any gratitude or reward in any form.  

 
18. The intending tenderers are advised to inspect the site with the prior permission 

from the Bank and ascertain the exactness of the area to be maintained and 
the work to be executed before quoting the rates.  
 

19. In case any deficiency in services such as less no. of areas to be cleaned, non-
use of approved cleaning materials and less no. of staff deployed etc., is 
observed or brought to notice of the office, a proportionate/ appropriate amount 
form the monthly bill will be deducted as penalty for deficiency in services and 
in any case, it will not be refunded to the contractor, in future.  

 
20. All the consumables and disposables required for cleaning and housekeeping 

should be eco-friendly (preferably Green products) and branded and shall be 
procured by the contractor at its own cost.  
 

21. The cleaning and housekeeping works are to be carried out in such manners 
that all related areas/space in the Bank’s Premises always look neat and clean.  

 
22. Disposal of Waste from all three colonies: The Manpower engaged shall be 

trained in Management of garbage (bio-degradable & non- degradable and 
recyclable waste) also so that waste disposal is carried out properly without 
affecting the environment as per pollution control directions.  

 
a. Arrange for a garbage disposal vehicle and other equipment required for 

segregation and disposal of waste in a professional manner,  
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b. Plan, manage, and collect, segregate dry and wet garbage in the 
earmarked area, efficiently transport and dispose the garbage in the 
disposal area. The work should be carried out in an eco-friendly manner.  

 
c. The Contractor will arrange for required resources, including manpower, 

disposables etc which is used by the house keeping staff.  
 

d. Ensure that the garbage collection / disposal work does not adversely 
affect the surroundings or personnel deputed for the work. Protective 
gear including boots, gloves etc. shall be provided by the Contractor to 
the housekeeping staff. 

 
e. All the dustbins washed and lined with colour-coded bags in the morning. 

 
23. The Charges quoted will cover the cost of manpower deployed and material 

used for efficient rendering of services and shall be payable on monthly basis 
subject to submission of invoice. The payment thereon will be made after the 
same is duly certified by the Caretaker/Assistant Manager of P&SE that the 
services have been provided satisfactorily and thereafter deducting all statutory 
dues/taxes, etc.  

24. The cleaning materials used shall be of approved quality. 
 

25. Payment to the labourers has to be made through bank account and proof for 
the same has to be submitted along with the bills.  

 
26. All statutory benefits like EPF, Bonus, ESI, and other statutory payments etc. 

has to be paid by the contractor and the proof for the same has to be submitted 
along with the bills.  
 

27. The contract could be considered further renewal for one year on same terms 
and conditions provided the Bank finds the services of the Contractor 
satisfactory and if Bank desires so. The decision of the Bank in this regard will 
be final.  

 
28. The cleanliness will be periodically checked by the officials of the Bank. 

 
29. The work shall be carried out strictly as per direction of the officials of the Bank.  

 
30. The Contractor shall ensure that water shall be used judiciously without 

wasting.  The Contractor is solely responsible for compliance of provisions or 
any Statute or rules framed there under by the Central Government or State 
Government and applicable to the labour employed by him. The Bank is not 
responsible in case of non-compliance of any of the provisions of the Statute or 
rules of the State/Central Government, by the Contractor.  

 
31. The Bank will have the right to terminate the agreement without assigning any 

reason with a notice of one month and the contractor will not be entitled to any 
compensation for premature termination of the agreement. In such cases 
security deposit shall not be refunded. Before expiry of the notice period given 
in the termination notice, the contractor shall vacate the premises. 
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32. In case of any dispute arising out of this agreement, the decision of the Bank 

will be final and binding on the contractor.  
 

33. The Bank will not provide accommodation to the contractor and or his workers 
/ supervisor, etc. in the Bank’s premises.  

 
34. The contractor shall obtain necessary licenses and permits in their name at 

their own expenses and shall keep the Bank indemnified against any loss 
arising due to non-compliance to any statutory requirement.  

 
35. The contractor will ensure co-operation with the Bank employees and with any 

representative of the Bank in their routine check-up of housekeeping 
arrangements. 

 
36. The Contract shall be in force for the period stipulated in the contract and on 

the expiry thereof, it shall be deemed to have been terminated automatically 
unless otherwise intimated in writing. Further, the Contractor shall not have any 
right either contractually or equitably to demand any fresh contract for another 
term to continue the same in preference to any other intending party. 

37. The Contractor shall furnish the details of his employees prior to deployment. 
The Bank or its authorized representatives reserve the right to refuse admission 
to one or more of the contractor’s persons, if their conduct or inefficiency is 
subsequently found unacceptable. The decision of the Bank or its authorized 
representatives in this matter shall be final. Although not desired, the Contractor 
may substitute any of his employees and after taking permission from the Bank. 
The Contractor is required to submit the complete list of staff working under the 
contract with their complete address/photo etc. for records. 

 
38. The Contractor will also maintain a suggestion book and a complaint register to 

be produced to the Bank monthly along with the invoice. 
 

39. Licenses if any required for Housekeeping services at the site will be procured 
by the Contractor. 

 
I/We hereby declare that I/we have read and understood the above instructions for 
guidance of tenderers` and will abide by the same.  
 
Date: 
Place: 
 
 
Signature of Contractor with Seal:  
 

Name and Address with Contact Nos.: 
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Section G. The Conditions Hereinafter Referred To 

1 Interpretation Clause  

 

1. In construing these Conditions, the Specifications, Schedule of Quantities and 
Contract Agreement, the following words shall have the meanings herein assigned to 
them except where the subject or context otherwise required. 
 
(a)"Employer" shall mean the Reserve Bank of India and shall include its assigns and 
successors. 
 
(b)     "Contractor" shall mean ________________________________ (in the case 
of a Partnership) and trading in the name and style 
of_________________________________           and having a place of business at 
___________________________and shall include the partners for the time being of 
the said firm and the legal representatives of a deceased partner. 
 
(c) (In the case of “Contractor" shall mean Shri___________________________ 
trading in individual) the name and style of_______________________________ and 
shall include his heirs, successors and legal representatives. 
(in the case of “Contractor" shall mean___________________________a 
company……………………………Company)incorporated under 
_______________________   and having its registered office at ________ and shall 
include its assigns and successors. 
 
(d) " This Contract" Shall mean the Articles of Agreement, the Special conditions, the 
Appendix, the Schedule of Quantities and specifications etc. attached hereto and duly 
signed. 
 
(e) "Notice in writing" Or written notice shall mean a notice in written, typed or printed 
characters sent (unless delivered personally or otherwise proved to have been 
received) by registered post to the last known private or business address to have 
been received when in the ordinary course of post, it would have been delivered. 
 
(f)  "Act of Insolvency" Shall mean any Act of Insolvency as defined by the Presidency 
Towns Insolvency Act or the Provincial Insolvency Act or any Act amending such 
original. 
 
(g) "Net Prices" If in arriving at the contract amount, the Contractor shall have added 
to or deducted from the total of the items in the Tender any sum, either as a percentage 
or otherwise, then the net price of any item in the Tender shall be the sum arrived at 
by adding to or deducting from the actual figure appearing in the Tender as the price 
of that item a similar percentage or proportion of the sum so added or deducted by the 
Contractor the total amount of any Prime Cost items and provisional sums of money 
shall be deducted from the total amount of the Tender. The expression "net rates" or 
"net prices" when used with reference to the contract or accounts shall be held to 
mean rates or prices so arrived at. 
 

 



Page | 39  
 

2 Scope of Contract. 

The Contractor shall carry out and complete the said work in every respect in 
accordance with this Contract and with the directions of and to the satisfaction of the 
Employer. The Employer may in his absolute discretion and from time to time issue 
further written instructions, details, directions and explanations, which are hereafter 
collectively referred to as "Employer's Instructions" in regard to: - 
 

I. The variation or modification of the quality or quantity of works or the 
addition or omission or substitution of any work. 

II. Any discrepancy in the Schedule of Quantities and/or Specifications. 
III. The removal from the site of any materials brought thereon by the 

Contractor and the substitution of any other material therefore 
IV. The dismissal from the works of any persons employed thereupon. 

 
The Contractor shall forthwith comply with and duly execute any work comprised in 
such Employer's instructions provided always that verbal instructions, directions and 
explanations given to the Contractor or his representatives upon the works by the 
Employer shall, if involving a variation, be confirmed in writing by the Contractor within 
seven days, and if not dissented from in writing within a further seven days by the 
Employer, such shall be deemed to be Employer's instructions within the scope of the 
Contract. 
 

3 Dismissal of Workmen 

 

The Contractor shall on the request of the Employer, immediately dismiss from the 

works, any person employed thereon by him who may, in the opinion of the 

Employer, be incompetent or misconduct himself and such persons shall not be 

again employed on the works, without the permission of the Employer. 

 

4 Termination of Contract by the Employer 

 

The contract can be terminated by the Bank by issuing a notice period of one month 

to the contractor and the security deposit shall not be refunded.  

 

 

5 Termination of Contract by Contractor 

 

Contract can be terminated by the Contract or if desires, by giving one month notice 

to the Bank. The notice period will start from the day of receipt of notice by the 

Bank. 

 

6 Delayed Payment 

 

Any bill submitted by the contractor shall be settled in the normal course provided the 

bills are in order in all aspects.  
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7 Disputes arising out of the contract: 

 

The decision of Bank will be final for any dispute arising of this contract. However, the 

contractor can appeal to the Principal if not satisfied with the decision of the 

department and his/her decision will be binding on the contractor. 

 

 

8 Employer entitled to recover compensation paid to workmen 

 

If, for any reason, the Employer is obliged, by virtue of the provision of                                   

the Workmen's Compensation Act 1923, or any statutory modifications or                           

re-enactment thereof to pay compensation to a workman employed by the 

Contractor in execution of the works, the Employer shall be entitled to recover 

from the Contractor the amount of compensation so paid, and without prejudice to 

rights of the Employer under the said Act. The Employer shall be at liberty to recover 

such amount or any part thereof by deducting it from the security deposit or from 

any sum due by the Employer to the Contractor under this Contract or otherwise. 

The Employer shall not be bound to contest any claim made against it under the 

said Act, except on the written request of the Contractor and upon his giving to the 

Employer full security to the satisfaction of the Employer for all costs for which 

the Employer might become liable in consequence of contesting such claim. 

 

9 Right of Employer to terminate Contract in the event of death of Contractor 

 

Without prejudice to any of the rights or remedies under this Contract, if the 

Contractor, being an individual, dies, the Employer shall have the option of 

terminating the Contract without incurring any liability for such termination. 

 

10 Marginal Notes 

 

The headings catch lines hereto and,  i n  t h e  a n n e x u r e s ,  hereto are meant 

only for convenience of reference and shall not in any way be considered in the 

interpretation of these presents and the annexures hereto. 

 
I/We hereby declare that I/we have read and understood the above instructions for 
guidance of tenderers and will abide by the same. 

 

           
 

Date:                                                               Signature of Tenderer 
 
 
Place:                                                              Address 

 

 

 

 

 



Page | 41  
 

 

 

Section H- Scope of Work  

 

The aim and objective are to provide a high level of a clean, hygienic and presentable 
look to the entire area. The contractor and his management team will supervise the 
awarded work. The Contractor has to ensure that the staff deployed is dressed in neat 
and clean uniform approved by the Bank. The Housekeeping staff will be responsible 
for cleaning of Residential Premises including corridors, lift lobbies, Lift car, staircases, 
entire compound area, vehicle parking area, internal roads and internal area along the 
perimeter wall, adjoining areas and all security guard posts located along the 
perimeter wall along with cleaning/ maintenance of washrooms/toilets located in each 
premise. 

 
1. House Keeping at various Residential Quarters: 
a) The Bank has various residential quarters located across Chennai details as below:  

 
1. Reserve Bank Staff Quarters  

K.K. Nagar, Chennai – 600 078. 
 

2. Reserve Bank Staff Quarters 
Poonamallee High Road, Chennai – 600 010. 
 

3. Reserve Bank Staff Quarters  
SAF Games Village, Koyambedu Chennai – 600 107. 

 
The following are the various works which has to be carried out at the Residential 
Quarters: - 
              
2. BLOCK CLEANING: 
The Following Block cleaning work has to be carried out by 21 house Keeping staff 
including one supervisor and separate labourers should be used for cleaning of 
flats at colonies. The requirement of workforce to be deployed at each premise is 
given herein under 

Sl.NO Location Number of House Keeping Staff 

1 K.K Nagar 05 

2 P.H Road 10 

3 SAF-Koyambedu 05 

4 Supervisor 01 

Total 21 

Note: Deployment/re-appropriation of the number of site supervisor and 
housekeeping staff may change as per requirement of the RBI. 
 

a) Cleaning/sweeping of staircase/s, entrance, rear area of all blocks including 
common area, sunshades, car and two-wheeler parking area and cleaning of 
road inside the quarters daily.   

b) The garbage has to be collected from occupants of the residential colonies 

daily applying air fresheners in the lift car (SAF-Koyambedu) immediately after 

transporting the garbage. 
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c) Collecting the garbage and segregating based on organic and non-organic 
waste and arrange for its disposal daily.  The organic waste should be disposed 
of with Organic Waste Converter (OWC), if available in the quarters 

d) Cleaning/sweeping in Caretaker/Asst.Caretaker Office/ Security Office/ 

Gymnasium/Dispensary/Community Hall/ Co-Operative Society/Badminton 

Court/ Creche/ Library, Recreational room all other offices in a colony daily. 

e) Dusting & cobweb removing and washing staircase/s once in a week in all the 
blocks of the colonies. 

f) Cleaning of all common area toilets in Cartaker/Asst.Caretaker Office/ Security 
Office/ Gymnasium/Dispensary/Community Hall/ Co-Operative Society/ 
Creche/ Library/ Recreational room /all other offices in a colony once in a 
week. 

g) Restock toiletries including liquid hand wash soap, toilet rolls, air Fresheners, 
Odonil, sanitary/urinal cubes, naphthalene balls in toilets(as mentioned at point 
No:6), etc. No separate charges will be paid.  

h) Thorough cleaning/sweeping/washing/mopping with disinfectant cleaners of all 
floors, staircases in flats of Residential colonies on a weekly basis. 

i) The Contractor should carry out cleaning of terrace of the flats on a weekly 

basis.  

j) Deep Cleaning in Caretaker/Asst.Caretaker Office/ Security Office/ 

Gymnasium/Dispensary/Community Hall/ Co-Operative Society/Creche/ 

Library/ Recreational room all other offices in a colony once in a quarter. 

 

3. FLAT CLEANING:  
For Flat Cleaning works, the rates will be paid based on the number of flats/toilets 
cleaned and no minimum charges will be paid based on the labour employed. 
Separate labourers different from that of used for block cleaning works needs 
to be employed. Attendance details of the laborers engaged for flat cleaning work 
should be submitted along with invoices for the verification purpose. This detail shall 
be co related with number of flats/toilets cleaning to release the payment for that item. 
The availability of the flat for cleaning is as per the convenience of the 
resident/occupant accordingly and the contractor cannot force the resident or claim 
the right to clean the flat/toilet. Also, due acknowledgement must be taken from the 
resident after the cleaning is done. The details of vacant flats are available with the 
Caretaker/Asst. Caretaker in the respective premise and deep cleaning of vacant flats 
should be carried out according to its frequency as mentioned in the table below and 
the same should be duly certified by the respective caretaker. Further, the Bank may 
also seek deep cleaning of vacant flats as and when required and amount will be 
reimbursed according to quoted rates.  
 
i)Total No of flats and toilets to be cleaned at all colonies is detailed below, 

1.  K.K Nagar Quarters: 

Sl. 
No 

Type of Flats No 
of 
flats  

No of Toilets  Frequency No of times 
in a Year 

 Weekly Cleaning of Toilets  

1. Officer Flats 20 40 Weekly 52 

 Deep Cleaning of Flats (inclusive of vacant flats) 
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2. Officer Flats No of 
Flats 

Carpet area 
(approximately) 

 
Quarterly 

 
4 

20 97 sq. m 

3. Class III 52 49 sq. m Half Yearly 2 

4. Class IV 31 32 sq. m Half yearly 2 

 

2.  P.H Road Quarters: 

Sl. 
No 

Type of Flats No 
of 
flats  

No of 
Toilets  

Frequency No of 
times in 
a Year 

 Weekly Cleaning of Toilets  

1 Senior Officer flats  10 40 Weekly 52 

2 Officer Flats 40 80 Weekly 52 

3 Officers Occupying 
Class 3 flats (Type B) 

17 17 Weekly 52 

 Deep Cleaning of Flats (inclusive of vacant flats) 

4 Senior Officer flats No of 
Flats 

Carpet 
area 
(approx
. 

Quarterly 4 

10 188 sq. 
m 

5 Officer Flats(N&P) 8 97 sq. m Quarterly 4 

6 Officer Flats(H&J) 32 73 sq. m Quarterly 4 

7 Officers Occupying 
Class 3 flats (Type B) 
including SRA 

17 45 sq. m Quarterly 4 

8 Class III (Type A) 48 62 sqm. Half yearly 2 

9 Class III (Type B) 13 45 sq. m Half yearly 2 

 
3.  SAF-Koyambedu Quarters: 

Sl. 
No 

Type of Flats No of 
flats  

No of 
Toilets  

Frequency No of times in 
a Year 

 Weekly Cleaning of Toilets  

1 Officer Flats 
Category A 

51 108 Weekly 52 

2 Officer Flats 
Category A 

07 18 Weekly 52 

 Deep Cleaning of Flats (inclusive of vacant flats) 

 
 

    No 
of 
Flats 

Carpet 
area 
(approx.) 

  
 
 

3 
Officer Flats 
Category A 

51 72 sq. m Quarterly 4 

4 
Officer Flats 
Category A 

07 100 sq. m Quarterly 4 
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ii)  Weekly Cleaning of Toilets / bath area for Officers’ flat 
Periodical cleaning and maintenance of toilet / bath area for Senior Officers, Officers 
and in case Officers occupying Class III flat in various residential quarters have to be 
carried out once in a week.   
 
The above said cleaning work consists of washing, scrubbing, cleaning the floor and 
wall dado of Toilet, bathroom, water closet, sanitary wares, fittings / fixtures (without 
damaging their shine) including flush tank, common wash basin area, toilet mirror, 
medicine chest, etc. by using the nylon brush with approved cleaning materials like 
detergent, toilet cleaner, oxalic acid etc. and outside wash basin and wall dado area) 

iii) Quarterly -  Deep Cleaning of Flats 
Cleaning and maintenance of flats of Senior Officers, Officers, Officers 
occupying Class III flats has to be carried out once in a quarter.   
 
The work consists of Cleaning of all rooms by moping the floor and wall dado etc. 
inside the flat, including carefully moving the furniture, complete dusting of the flat 
including balcony, cleaning of fans/exhaust fan, light fixtures, cleaning of electric 
switch boards, cleaning of netlon/SS Mesh(by scrubbing/washing or both), SS hand 
rail and toughned glass(by washing), removing cobwebs and cleaning in accessible 
spots in entire flat i.e. wall, loft/top & outside of cupboards etc. ceiling pelmet, window/ 
ventilator grills and shutter with glass panes etc. with broom/ vacuum cleaner/moping 
etc. inside the flat.  Toilet / bathroom cleaning also has to be carried out on that day. 
 
iv) Half yearly – Deep Cleaning of Flats 
Cleaning and maintenance of Class III flats & Class IV has to be carried out 
once in a half year 
 
The work consists of complete dusting of the flat including balcony, cleaning of 
fans/exhaust fan, light fixtures, cleaning of electric switch boards, cleaning of netlon 
(by washing), removing cobwebs and cleaning in accessible spots in entire flat i.e. 
wall, loft/top & outside of cupboards etc. ceiling pelmet, window/ ventilator grills and 
shutter with glass panes etc. with broom/ vacuum cleaner/ moping etc. inside the flat. 
Toilet / bathroom cleaning also has to be carried out on that day. 

 

The Contractor’s quoted rates should be inclusive of these items. No extra payment 
what so ever will be made on this account.  
 
4. Penalty: The details of cleaning of all toilets in the flats should be enclosed along 
with the bill and if any complaint is received ₹.500/-per flat will be levied as penalty 
for not carrying out cleaning of wash rooms in flats of the colonies and ₹1000/- per 
flat for not doing complete cleaning of flat. 
 
5. In case the services are not found satisfactory, the Bank shall be at liberty to 
withhold any payment/s that may be due to the successful bidder, till such time such 
services are rendered to the satisfaction of the Bank. 
 

6. The bidder should possess or procure needful infrastructure, gadgets and other 

material required for smooth housekeeping services. No additional cost towards this 

will be borne by organization. 

 



Page | 45  
 

7. Guidelines for cleaning works: 
 
a. High standard of cleanliness should be maintained by using modern equipment 

and materials  
b. Cleaning works are to be undertaken at the time specified by the Bank, taking 

into consideration the volume and nature of work, without compromising on the 
quality of the work.  

 
c. Cleaning of fans, lighting fixtures exhaust fans, etc.  
d. Cleaning of platform and toilet pots, seats/urinal pots, sink, wash basins, tiles, 

racks, glass mirrors of the flats in colonies. 
e. Thorough sweeping, washing, mopping and scrubbing the floors and wall 

dado inside the toilets.  
f. Cleaning of floor, walls and ceiling and removing dirt, dust and stains from them. 

It should also be made free of cobwebs including removing them from 
inaccessible places by using appropriate tools.  

g. Cleaning includes plumbing and sanitary fittings & fixtures, etc., without 
causing damage to sensors.  

h. Cleaning of windows, window panes, grills, doors, ventilators, etc., without 
causing any damage to the installed blinds. 

i. Cleaning of accessories provided in the wash rooms like buckets/mugs/soap 
cases etc. 

j. All the cleaning material and equipment will be provided by the service provider 
/ contractor firm.  

k. The cleaning material used shall be of standard quality (of eco-friendly and non-
toxic variety) to avoid damage to CP fixture/tiles/flooring, etc.  

l. The Contractor should procure/keep/provide stock of sufficient/adequate 
quantity cleaning materials/tools/equipment for use to ensure state of the art 
cleaning.  

m. The contractor should use appropriate non-toxic and eco-friendly cleaning 
materials available in the market and as approved by the Bank. The Contractor 
shall use only standard quality cleaning materials for cleaning of window 
panes/fans/ mirror etc, use of floor cleaning materials for respective floor finish. 
The materials used shall not damage the sheen of the flooring / dado finishes. 
Brass/stainless steel fitting and fixtures shall be polished using appropriate 
good quality approved materials.  

n. The Contractor shall provide the workers with hand gloves where ever 
necessary.  

o. Any additional work as and when required has to be attended to.  
 

8. The contractor shall depute sufficient number of labourers for the work and also a 

supervisor shall be posted throughout the day to supervise all the operations who will 

be responsible for ensuring that work is carried out satisfactorily.  No minor shall be 

appointed.   

 

9. All labourers and supervisor should report to the Caretaker/Asst.Caretaker of 

respective Colonies of Reserve Bank Staff Quarters. The working hours shall be 8 

working hours (including 30 minutes lunch break), working on all days of a week by 

giving rotational off to the labourers employed. However, in the case of emergency, 

the workers will have to work till the emergency is over as per the directions issued by 
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authorized person of the Bank. Weekly holiday should be given to the workers with an 

alternative arrangement as per Statutory Requirement without affecting services. No 

extra payment will be considered other than rates quoted by the firm. Contractor shall 

maintain a record of payment to the workers, which shall be submitted along with the 

bill. Electricity and water shall be given to the agency at nearest available point free of 

cost by the Bank, but all the other arrangements have to be made by the contractor 

on their own. 

 

10. The above described job descriptions are only indicative. In case of any 

exigencies, the persons should be prepared to perform any other jobs assigned to 

them. 

 

11. Contractor will arrange manpower for special VIP visits at no extra cost and provide 

full support and cooperation when Bank’s conducts any special meeting and also 

rearranging/shifting of furniture viz. conference chairs, tables, office furniture, chairs, 

sofas, computer etc. from one place to another place in the Residential Colonies. 

 

 

12. Housekeeping Monitoring and Control  

For better management and smooth services, the following monitoring mechanism will 

be adopted by the Contractor: -  

 

b.) Management / Housekeeping Service Requirements/ Complaints Report: 

 This is to be filled up by the management and administrative staff of the Contractor 

who receive/observe the complaints/requirements for any of the services. All 

suggestions, complaints related to services or staff deployed by the Contractor will be 

registered at site on a computer and should be reported to Asst. Caretaker or P&SE 

department officials. The Contractor will take immediate action to resolve the same 

failing which the Penalty Clause will be invoked. 

 

IMPORTANT: Every care has been taken to cover all important scopes, aspects, 

areas requiring Housekeeping services, these are, however, not exhaustive and if 

deemed fit, the Bank may add additional scope of work, for which no additional 

payment whatsoever on any account will be made. 

 

I/We hereby declare that I/We have read and understood the above instructions/scope 

of work for the guidance of the quotation/tender. I/we hereby agree to abide and fulfill 

the above terms & conditions/instructions.  

  

Date:                                                                                                                                                                                

Place: 

Seal & signature of the contractor:                                                                          
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Section: I- LIST OF APPROVED BRANDS OF CLEANING MATERIALS 

 

The contractor shall ensure adequate availability of stock of consumable items 

required for smooth activities for housekeeping work throughout the contract period 

without any extra charges. The consumable items should be of reputed made/brand 

as mentioned below. The Contractor should use following approved / any other 

equivalent cleaning materials approved by Bank. 

 
A. Cleaning material — Harpic/Sani fresh or approved equivalent to be approved 

by the Bank for toilets 
B. Lizol (Perfumed) / Domex (Perfumed) or approved equivalent to be approved 

by the Bank for floor cleaning /Bath room cleaning. 
C. Colin or approved equivalent to be approved by the Bank for cleaning of 

windows/ 
Panes /fans/mirror etc. 

D. Permanent kind of stains inside the bathroom can be cleaned with the help of 
stain removers like "Easy off Bang" or approved equivalent to be approved by 
the Bank.  

E. Use of branded floor cleaning materials for respective floor finishes 
(Ceramic/vitrified/granite/kota). 

F. Good quality cleaning such as scrubbing machines dusters/ mops detergents/ 
washing powder, brooms, sponges, garbage sacks, polish, phenyl acid, ladder, 
different types of brushes for dusting, liquid items cleaning, oil stain remover, 
bleaching liquid, bleaching powder, cleaning acid, Dolly mops, Squeezing 
bucket, floor wipers, Cleaning scrubbers, glass wipers, Glass cloth, Table 
duster, Dry Mops etc. 

G. Refilling of liquid soap for hand wash & air fresheners for rooms & Toilets of 
approved manufacture common washrooms in each colony. 

H. Good quality tissue papers, Odonil cubes, Naphthalene balls, Aer pockets, 
three-fold papers should be kept in the Common washrooms in each colony. 

 

Contractor should keep/provide stock of cleaning materials for use to ensure state of 

the art. Any deviation in the house keeping tools quality & quantity and other resources 

as mentioned above will invoke penalty as decided by the Bank. In case the contractor 

has not provided the sufficient amount of requisite materials even after levy of penalty, 

the Bank may procure it and deduct the cost from the bills of the contractor. 

 

I/We hereby declare that I/we have read and understood the above instructions for 

guidance of tenderers` and will abide by the same. 

 

Date 

Place:           Signature & Seal of the Contractor 
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Section J: Safety Code 

1. First-aid appliances, including adequate supply of sterilized dressings, 
cotton wool shall be maintained in a readily accessible place for the use of 
staff deployed by the Tenderer. 

 
2. In case of any mishap, the injured person shall be taken to a public hospital 

without loss of time, where the injury necessitates hospitalization. 
 

3. Workers employed shall be provided with protective footwear and rubber 
hand gloves as per requirement.  

 

4. Suitable and strong scaffolds should be provided for workmen for all works 
that cannot be safely done from the ground. 

 

5. No floor, roof or other part of the structure shall be overloaded with debris 
or materials as to render it unsafe. 

 

6. Hoisting machines and tackle used in the works, including their 
attachments, anchorage and supports shall be in perfect condition 

 

7. Fire safety measures shall be adhered to as per local bye laws. 

8. Whenever electric power is used for attending works, prior permission has 
to be taken from Bank’s Electrical Engineer 
 

 

 

                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                    

        Date:                                                                             Signature of Tenderer 
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Section: K- Schedule of Quantities 

 

Comprehensive Annual Maintenance Contract (CAMC) for providing Housekeeping 

services to Bank’s 03 Residential Colonies Located at K.K Nagar, P.H Road and SAF-

Koyambedu  

 

Table :1-This is for illustrative purpose only and the Price Bid should not be 
submitted with Part I –Technical Bid. It should be submitted online in MSTC 
Portal and No Enclosure should be enclosed with Part- II. 

Sl. 

No. 

Description of Work-Block Cleaning  

A. 

 

 

 

 

 

 

FIXED COMPONENT: – The bidder should not quote rates for this component. 

Gross Wages of total employees for 12 months: The amount is inclusive of 

Basic Wages (Minimum) (plus Variable Dearness Allowance) House Keeping 

Staff (Unskilled) and Supervisor(Semi-Skilled) according to Minimum Wages 

Act of Government of India, applicable Employees State Insurance (ESI), 

Employees Provident Fund (EPF), and Bonus. 

Sl. 
No 

Category of  
Staff 

No. of 
labourers 

No. of 
days 

 

Base Rate 
per person 

per day 
(refer to 
Table 2) 

Total 
wages 

per 
annum 

Total amount 
for 12 

months (Excl 
of GST) 

1 House 
Keeping Staff 

(Unskilled) 
20 365 795 58,03,500 

64,27,869/-  
2 Supervisor 

(Semi-
Skilled) 

1 365 872 
   

3,18,280  
 

Gross Wages for 12 months incl of GST at 18% 72,23,700 /- 

  
 

 
 

 Variable Component: The bidder may quote his desired amount in MSTC 

website 

B Service charges for providing 21 employees, which 

includes Contractor’s Overhead Charges (cost of salary 

over and above the minimum wages/ bonus) & Profit, 

items like procurement of cleaning material, Insurance 

charges (Workmen Compensation Policy, Third Party 

Liability Policy), charges for providing uniform and 

identity cards to the workmen or any other expenses 

applicable for 12 months. 

 

Formulae= (a*12*1.18) + 72,23,700      

 (Fixed Component=Rs. 72,23,700) 

 

Please quote rate 

per month(a) excl of 

GST in MSTC 

website.  

(System will 

automatically 

calculate for 12 

months along with 

GST at 18% and add 

the fixed component” 

A” as mentioned 

above) 
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C Description of the work: Flat Cleaning 

Cleaning charges include cleaning of flats/toilets as mentioned in scope of work 

of the Part – I of the Tender and the cleaning material as mentioned at Section-

I. Please quote rate per flat per service (excl of GST) and System will calculate 

automatically calculate for 12 months along with GST at 18% by using following 

formulas. 

 Weekly Cleaning-(Quantity*a*52*1.18) 

Quarterly Cleaning-(Quantity*a*4*1.18) 

Half yearly Cleaning-(Quantity*a*2*1.18) 

 K.K Nagar 

 Description Qua

ntity 

Amount(a) 

1 Charges for weekly cleaning of toilets in 

officer’s flats including consumables. 

20 Do not quote the 

rate here. 

2 Charges for complete quarterly cleaning of 

officers Flats including consumables  

20 -do- 

3 Charges for complete half yearly cleaning of 

class III Flats including consumables 

52 -do- 

4 Charges for complete half yearly cleaning of 

class IV Flats including consumables 

31 -do- 

 P.H Road 

5 Charges for weekly cleaning of toilets in senior 

officer’s flats/bungalows including 

consumables. 

10 -do- 

6 Charges for weekly cleaning of toilets in 

officer’s flats including consumables. 

40 -do- 

7 Charges for weekly cleaning of toilets in officers 

occupied class III flats including consumables. 

17 -do- 

8 Charges for complete quarterly cleaning of 

senior officer’s flats/bungalows including 

consumables. 

10 -do- 

9 Charges for complete quarterly cleaning of 

officers Flats(N&P) including consumables  

8 -do- 

10 Charges for complete quarterly cleaning of 

officers Flats(H&J) including consumables  

32 -do- 

11 Charges for complete quarterly cleaning of 

officers occupied class III Flats and SRAs 

including consumables 

17 -do- 

12 Charges for complete half yearly cleaning of 

class III (Type A) Flats including consumables 

48 -do- 

13 Charges for complete half yearly cleaning of 

class III Flats (Type B) including consumables 

13 -do- 
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 SAF-Koyambedu 

14 Charges for weekly cleaning of toilets in 

officer- Category A flats including 

consumables. 

51 -do- 

15 Charges for weekly cleaning of toilets in 

officer- Category B flats including 

consumables. 

07 -do- 

16 Charges for complete quarterly cleaning of 

officers- Category A Flats including 

consumables 

51 -do- 

17 Charges for complete quarterly cleaning of 

officers- Category B Flats including 

consumables 

07 -do- 

D Grand Total for 12 months inclusive of GST at 18% [A+B+C (1 to17)] 

 

 Bidders must keep in mind that while quoting Service Charges they should 

include all expenditure on providing managerial supervisory/ administrative 

services to get the work done through their deployed Housekeeping Staff. 

 Bidders offering “zero” or irrational quotes shall be liable for disqualification. 

Further, in case of abnormally low bids, the Bank may seek written clarifications 

from the Bidder, for a detailed price analysis of its Bid price in relation to scope, 

schedule, resource mobilization, allocation of risks and responsibilities, and any 

other requirements as per the Tender document 

 The bidders shall satisfy themselves about the correctness of the quantity. 
Agency may visit the site to access the quantum of work before submitting the 
tender. 

 Kindly note that the fixed component amount is added to “B” (variable 

component) in the MSTC formulae for calculation purpose. 

 
Table:2 calculation sheet for arriving rate per person per day inclusive of Basic Wages 

(Minimum) (plus Variable Dearness Allowance) according to Minimum Wages Act of 

Government of India, applicable statutory payments Employees State Insurance (ESI), 

Employees Provident Fund (EPF), and Bonus. 

Sl. 
No 

Description Housekeeping 
Staff 

(Unskilled) 

Supervisor 
(Semi-Skilled) 

1 
BASIC+VDA per day* 
(W.E.F April 01, 2021) 

               645.00  
                 

714.00  

2 for 26 days on Sl. No-1 
           

16,770.00  
            

18,564.00  

3 
 EPF @ 13% including EDLI & admin 
charges on Sl. No-2(ceiling Rs.15000/-)  

            1,950.00  
              

1,950.00  
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4 
 ESI @ 3.25% on Sl. No-2(NA if it Rs. 
21,000/-) rounded off to the next higher 
rupee  

               546.00  
                 

604.00  

5 
 Bonus @ 8.33% on Sl. No-2(NA if it 
exceeds 21000/-) (rounded off to 2 
decimal points)   

            1,397.00  
              

1,547.00  

6 
 Total rate per person for 26 days (Sl. No 
2 to 5)  

           
20,663.00  

            
22,665.00  

7 
 Base rate per person per day Sl. 
No:6/26 (rounded off to 2 decimal points)   

               795.00  
                 

872.00  

 

 Minimum rates of wages (plus VDA) calculated as per the Notification issued by 

the Chief Labour Commissioner (Central), Ministry of Labour & Employment 

applicable from 1st April 2021.  

 Statutory payments EPF and ESI are calculated according to latest rules and 

regulations stipulated by respective authorities Employees' Provident Fund 

Organization and Employees' State Insurance Corporation.  

 Bonus is calculated as per the latest amendment [The payment of 

Bonus(Amendment) Act, 2015 notified on 01.01.2016] made effective from 

01.04.2014.  
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ANNEXURE-I 

BASIC INFORMATION 
 

Sl. 
No 

Description  

1.  Name of the applicant/ organisation and 
address of the registered office. 

 
 
 
 
 
 

2.  Type of Organisation‐ (Whether Sole 
Proprietorship/Partnership/Private 
Limited/Limited or Co-operative Body etc)  
Please enclose the related documents.  

 
 
 
 
 
 

3.  Name of the Proprietor  
/Partners/Directors  
of the organization/Firm 
 

(a)  
(b)  
(c)  
(d) 
 
 
 

4.  Details of Registration (whether 
partnership firm, company etc)- 
Registering Authority, Date, Registration 
Number etc. mentioning the 
business/activity of the Firm. 

 
 
 
 
 
 
 
 
 

5.  Registered office address, 
telephone/Mobile No. and E-mail ID 
 

 

6.  Experience in the respective field of work  
Please, enclose documents in support 
thereof.  

 
---------------- Years 

7.  Whether financially sound to undertake 
works costing up to ₹ 99 Lakh (Rupees 
Ninety-Nine Lakh only). If so, enclose 
Audited Annual Financial Statements for 
last three years. 
FY 2018-19 
FY 2019-20 
FY 2020-21 
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8.  Yearly turnover of the firm/contractor for 
the last three years 
FY 2018-19 
FY 2019-20 
FY 2020-21 
(duly certified by a Chartered 
Accountants) 

 

9.  Income Tax Returns of for the last three 
Financial years: 
FY 2018 – 19  
FY 2019 – 20 and  
FY 2020-21 

 

10.  PAN number (copy should be uploaded)  
 

11.  GST Registration No (Copy should be 
uploaded) 

 

12.  MSME Registration Certificate for MSME 
firms. 

 

13.  EPF Registration Number (copy should 
be uploaded) 

 

14.  ESI Registration Number (copy should 
be uploaded) 

 

15.  Whether registered with Labour 
Department under the Contract Labour 
(R & A) Act, 1970 and Contract Labour 
(Regulation and Abolition) Central Rules, 
1971 for providing housekeeping 
services. If yes, indicate the date of 
registration and number. (A copy of 
Certificate/ Registration to be submitted). 

 

16.  Registration No. / License No. Under 
Contract Labour (R & A) Act 1970 of any 
other employer for whom the agency is 
currently undertaking the work through 
contract labour for providing 
Housekeeping services.  

 

17.  Name and Address of the existing clients 
along with full details where tenderer is 
currently executing a similar work. 

 

18.  Whether having registered local office 
within the jurisdiction limits of Tamil 
Nadu? If yes, mention the address of the 
local office. (A copy of trade license for 
the service set-up in Chennai as an 
address proof for registered local office to 
be uploaded) 
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19.  Work Experience – Details of work 
experience as per the requirement in the 
Eligibility Criteria and Terms and 
Conditions supported by work orders, 
documents and certificates. (The tender 
shall stipulate in the tender notice, to be 
given in the website that the tenderers 
have to invariably furnish details along 
with documentary evidence of previous 
experience, if any, of carrying out works 
for the Reserve Bank of India) 

Attach a separate sheet. 
 
 
 
 
 

20.  The Bank Account (IFSC Code and 
Account Number) where payments would 
be received by the organisation 

 

21.  Name and Address of the Banker. The 
Bankers Certificate regarding financial 
standing of the Tenderer is to be given by 
the banker on its letter head(Annex-VI) 

 

22.  Whether any Civil Suit/ 
Litigation/disputes/ suspension/ penalty 
arisen in the contracts executed during 
the last 5 years ending on June 30, 2021 
/ being executed. If yes, please furnish the 
name of the project, employer, nature of 
work, contact value, work order and date 
and brief details of litigation otherwise 
mention “Nil” 

Attach a separate sheet if 
required. 
 
 
 
 
 

23.  Any other disputes with statutory 
authorities are pending otherwise 
mention “Nil” 

 

24.  Any bank having declared any loan of the 
tenderer as NPA in the last three years if 
any otherwise mention “Nil” 

 

25.  NEFT of ₹ ₹ 1,98,000/- (Rupees One 
Lakh Ninety-Eight Thousand only) 
deposited in favour of RBI, Chennai, 
representing Earnest Money Deposit. 

 

26.  Any other document/s required to be 
submitted, as mentioned above or as 
demanded by the Bank. 

 

Note: The Bank reserves the right to call for proof/ verification of any of the above-

mentioned. 

 

Date:                                                Signature of the contractor/firm 

Place: 
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ANNEXURE – II 

Details of the work executed during the last 5 years ending on June 30, 2021 as per the eligibility criteria 

 

Sl. No. Name of the 

work & location  

Nature & 

Description 

of work 

Name & address of 

the owner for 

whom work was 

carried out (Details 

of contact person 

with Phone number 

shall be furnished). 

The name and 

full address of 

the officer 

under whom 

the work was 

carried out. 

Value of 

the work in 

₹ 

Whether 

work 

completed in 

time. If not 

reason for 

the delay 

Date of start and 

completion -Proof 

for satisfactory 

completion of the 

work should be 

attached (signed 

by the competent 

person) 

1 2 3 4 5 6 7 8 

 

 

       

 

 

       

 

 

       

        

 

Place and Date:        Signature of the contractor/firm with name and address& Seal 

[Scanned copy (in pdf format) of this Annexure duly filled, to be uploaded with tender 
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Annexure – III: CLIENT’s CERTIFICATE 

PERFORMANCE OF CONTRACTOR 
To  

Regional Director for Tamil Nadu & Puducherry 

Estate Department 

Reserve Bank of India                                                                                                                       

Fort Glacis, Rajaji Salai               (or)         to whomsoever it may concern  
Chennai – 600 001. 

 

Name & address of the 

Client: 

Details of Works executed by Smt. /M/s 

1 Name of work with brief particulars 
 

2 Agreement No. and date 

  

  

3 Agreement amount  

4 Date of commencement of work  

5 Stipulated date of completion  

6 Actual date of completion  

7 Details of compensation levied for delay (indicate 

amount) if any 
 

8 Gross amount of the work completed and paid  

9 Name and address of the authority under whom 

works executed 
 

10 Whether the contractor employed qualified 

Engineer/Overseer during execution of work?  
11 i) Quality of work (indicate grading) Outstanding/Very Good/ 

Good/Satisfactory/poor 

 ii) Amt.  of work paid on reduced rates, if any.  

12 i) Did the contractor go for arbitration?  

 ii) If yes, total amount of claim  

 iii) Total amount awarded  

13 Comments on the capabilities of the contractor.  

 a) Technical proficiency Outstanding/Very Good/ 

Good/Satisfactory/poor 

 
b) Financial soundness Outstanding/Very Good/ 

Good/Satisfactory/poor 

c) Mobilization of adequate T&P Outstanding/Very Good/ 

Good/Satisfactory/poor 
d) Mobilization of manpower Outstanding/Very Good/ 

Good/Satisfactory/poor 

 e) General behavior Outstanding/Very Good/ 

Good/Satisfactory/poor 

Note: All columns should be filled in properly counter signed by Reporting Officer   or 
executive engineer/Superintending Engineer or equivalent. 

The performance/completion certificates obtained from clients can be in any format 
other than the one specified above, but the certificates should mandatorily contain the 
information sought above. If the certificates uploaded are not able to establish the 
information sought above, those will not be accepted. 
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       Annexure: IV 
Proforma for Performance Bank Guarantee 

(On Non-Judicial Stamp Paper of appropriate value purchased in the name of the 

Issuing Bank) 

   Place…………………  

                                         Date…………………..  

To  

Regional Director for Tamil Nadu & Puducherry 

Estate Department 

Reserve Bank of India                                                                                                                       

Fort Glacis, Rajaji Salai 

Chennai – 600 001. 

  

. 

Dear Sir, 

Comprehensive Annual Maintenance Contract (CAMC) for providing 

Housekeeping services to Bank’s 03 Residential Colonies Located at K.K Nagar, 

P.H Road and SAF-Koyambedu  

WHEREAS Reserve Bank of India, having its Central Office at Shahid Bhagat Singh 

Road, Mumbai, through its office at Reserve Bank of India, Fort Glacis – 16, Rajaji 

Salai, P.B.No.40, Chennai 600 001 (hereinafter called “the RBI”) has awarded the 

Contract for the captioned work (hereinafter called the "Contract") to 

M/s_________________________________(Name of the Contractor) (hereinafter 

called " the said Contractor", which expression shall include its successors and 

assigns). 

AND 

Whereas the Contractor is bound by the said Contract to submit to Reserve Bank of 

India, Chennai a Performance Bank Guarantee for a total amount of 

₹___________________________ for the due fulfilment by the said Contractor of the 

terms and conditions contained in the contract. We, ………………...(Name of the 

Bank), (hereinafter called “the Bank”), at the request of M/s ………………….., the 

Contractor, do hereby undertake to pay to the Reserve Bank of India, an amount not 

exceeding ₹ ___________________________as Performance Guarantee for due 

fulfilment of terms and conditions of the contract. 

NOW THIS GUARANTEE WITNESSETH 

1. We (Name of the Bank) do hereby agree with and undertake to RBI, their 

Successors, Assigns that in the event of the RBI coming to the conclusion that the 

Contractor has not performed his obligations under the said conditions of the Contract 

or have committed a breach thereof, which conclusion shall be binding on us as well 
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as the said Contractor; we shall on demand by the RBI, pay without demur to the RBI, 

a sum of ₹ ___________________________or any lower amount that may be 

demanded by the RBI. Our guarantee shall be treated as equivalent to the 

Performance Guarantee Amount for the due performance of the obligations of the 

Contractor under the said Contract, provided, however, that our liability against such 

sum shall not exceed the sum of ₹ ___________________________ 

2. We also agree to undertake and confirm that the sum not exceeding ₹ 

___________________________as aforesaid shall be paid by us without any demur 

or protest, merely on demand from the RBI on receipt of a notice in writing stating that 

the amount is due to them and we shall not ask for any further proof or evidence and 

the notice from the RBI shall be conclusive and binding on us and shall not be 

questioned by us in any respect or manner whatsoever. The Bank shall pay to RBI 

any money so demanded notwithstanding any dispute/disputes raised by the 

Contractor in any suit or proceedings pending before any Court, Tribunal or 

Arbitrator/s relating thereto and the liability under this guarantee shall be absolute and 

unequivocal. We undertake to pay the amount claimed by the RBI within a period of 

one week from the date of receipt of the notice as aforesaid. 

3. We confirm that our obligation to the RBI under this guarantee shall be independent 

of the agreement or agreements or other understandings between the RBI and the 

Contractor. 

4. This guarantee shall not be revoked by us without prior consent in writing of the 

RBI. 

We hereby further agree that: 

a) Any forbearance or commission on the part of the RBI in enforcing the conditions 

of the said agreement or in compliance with any of the terms and conditions stipulated 

in the said Contract and/or hereunder or granting of any time or showing of any 

indulgence by the RBI to the Contractor or any other matters in connection therewith 

shall not discharge us in any way and our obligation under this guarantee. This 

guarantee shall be discharged only by the performance by the Contractor of their 

obligations and in the event of their failure to do so, by payment by us of the sum not 

exceeding ₹ ___________________________ 

b) Our liability under these presents shall not exceed the sum of ₹ 

___________________________ 

c) Our liability under this agreement shall not be affected by any infirmity or irregularity 

on the part of our said constituents/clients or their obligations thereunder or by 

dissolution or change in the constitution of our said constituents. 

d) This guarantee shall remain in force up to Sixty (60) days beyond the contract 

period, i.e., upto March 31, 2022 for this contract provided that if so desired by the 
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RBI, this guarantee shall be renewed for a further period as may be indicated by them 

on the same terms and conditions as contained herein. 

e) Our liability under these presents will terminate unless these presents are renewed 

as provided hereinabove on the or on the day when our said constituents comply with 

their obligations, as to which a certificate in writing by the RBI alone is the conclusive 

proof whichever date is later. Unless a claim or suit or action is filed against us within 

or any extended period, all the rights of the RBI against us under this guarantee shall 

be forfeited and we shall be released and discharged from all our obligations and 

liabilities hereunder. 

In witness whereof, I/We of the Bank have signed and sealed this guarantee on the 

_______ day of________(Month) (Year) being herewith duly authorized. 

For and on behalf of (Name of the Bank) 

Signature and Seal of authorized Bank official 

Name: 

Designation 

Stamp/ Seal of the Bank 

Signed, sealed and delivered for and on behalf of the Bank by the above named in 

the presence of: 

Witness 1 

Signature ………………………… 

Name …………………………… 

Address ……………………………………… 

(NB: This Performance Bank Guarantee will require stamp duty as applicable in the 
state, where it is executed and shall be signed by the official whose signature and 

authority shall be verified).  
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Annexure: V- Checklist for periodicity of works executed 

 

Name of the Colony: 

Name of the Contractor:  

Period of AMC work: 

Sl. 

No 

Description of Work Yes/ 

No 

1.  Cleaning/sweeping of staircase/s, Lift car, entrance, rear area of all blocks 
including common area, sunshades, car and two-wheeler parking area and 
cleaning of road inside the quarters daily.   

 

2.  The garbage must be collected from occupants of the residential colonies 
daily applying air fresheners in the lift car (SAF-Koyambedu) immediately 
after transporting the garbage. 

 

3.  Cleaning/sweeping in Caretaker/Asst.Caretaker Office/ Security Office/ 
Gymnasium/Dispensary/Community Hall/ Co-Operative Society/Badminton 
Court/ Creche/ Library/Recreational room all other offices in a colony daily. 

 

4.  Collecting the garbage and segregating based on organic and non-organic 
waste and arrange for its disposal daily.  The organic waste should be 
disposed of with Organic Waste Converter (OWC), if available in the quarters. 

 

5.  Dusting & cobweb removing and washing staircase/s once in a week in all 
the blocks of the colonies. 

 

6.  Cleaning of all common area toilets in Caretaker/Asst.Caretaker Office/ 
Security Office/ Gymnasium/Dispensary/Community Hall/ Co-Operative 
Society/ Creche/ Library/ Recreational room /all other offices in a colony once 
in a week.  

 

7.  Restock toiletries including liquid hand wash soap, toilet rolls, air Fresheners, 
Odonil, sanitary/urinal cubes, naphthalene balls in toilets (as mentioned at 
point No:6), etc. No separate charges will be paid. 

 

8.  Thorough cleaning/sweeping/washing/mopping with disinfectant cleaners of 
all floors, staircases in flats of Residential colonies on a weekly basis. 

 

9.  Cleaning of terrace of the flats on a weekly basis.  

10.  Deep Cleaning in Caretaker/Asst.Caretaker Office/ Security Office/ 

Gymnasium/Dispensary/Community Hall/ Co-Operative Society/Creche/ 

Library, Recreational room all other offices in a colony once in a quarter. 

 

11.  Whether the Cleaning Materials used is as mentioned in the tender document 

at ‘LIST OF APPROVED BRANDS OF CLEANING MATERIALS’  

 

12.  Whether separate labourers for flat cleaning works (Toilet/Deep cleaning) 

different from that of used for block cleaning works are employed. 

 

 

This is to certify the contractor has carried out the captioned work satisfactorily for the 

above stated period. 

 

Date:                                                                     Signature with Seal of Caretaker 

Signature of any other official if applicable  
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Annex-VI 
 FORM OF BANKERS' CERTIFICATE FROM A SCHEDULED BANK 

(On the Scheduled Bank’s Letter Head) 
 
To 
Regional Director for Tamil Nadu & Puducherry 
Estate Department 
Reserve Bank of India                                                                                                                       
Fort Glacis, Rajaji Salai 
Chennai – 600 001. 
 
We certify that M/s ……………………………………. (name and address of the 
applicant) is/are maintaining a Savings Bank Account/Current Account (strike off 
whichever is not applicable) No. ………………… with us since ……………. The said 
account is satisfactorily operated by   ………………………. (name of the applicant). 
Their financial position for business operations in providing manpower for various 
services is good and they are capable of doing a turnover of Rs 99 Lakh (Rupees 
Ninety-Nine Lakh only) in providing manpower for various services. 
 
This certificate is issued without any guarantee or responsibility on the bank of any of 
its offices. 
 
 
For the bank with Name,  
Designation & Seal 
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Annexure VII 
Details of Bankers 

(To be given on Tenderer’s letter head) 
                                                                                         

                                                              

Particulars Banker 

Account No 
 

 

Type of Account:  

Name of the Bank and complete postal 
address: 
 

 

IFS Code  

Name and Job-title of the Contact Person  
 

 

 

Telephone No(s) and Email ID etc. 
 

 

: 
Whether Credit Facility/Overdraft facility 
availed by the agency. 
 

 

The period from which the agency has 
been banking with the Banker. 
 

 

Any other information which the vendor 
may like to furnish about its Banker. 
 

 

 
Date:  
Authorized Signatory: 

(With Name/Designation & Seal) 
 

 

 

 

 

 

 

 

 

   


